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In The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI '

ORDER SHEET
| | APPLICATION NO. ¢ /Q a070 - OF 199
!
Applicant(s} %/{1 i ﬁ<4(%/>, 074{,35 AAL |
: - ok
Re spondent(s) A\ M@ o (z O%ﬁ(/‘f ~ ﬁ\ﬂ/ =.
",Advocate for Applncant(s) /va Nk / N /"/{ AR ¢< QAK
o T M Rl Pev @&«m/,c;,
PRRRIRE Advocate for Respondem(s) ) o _
. oo \! - C”/__ L(,«C_, .
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| .
| N%'tcs of the Registry - - Date | . Order of the Tribunaf ' z;
| C : 05,2,2000f Present : Hon'ble Mr.Justice D.,N.,
(,\:\\SL\;,\@-_&/___; S | Baruah, Vice-Chairman and Hon'ble
+— - < ime.coL. Sanglyine, Admmlstratlve
[ Member. .
' "él’.“' i OTRIEY g 10 {v R
Py M “ Fug e, 0 ) o .- Application is admitted. Issue
B L S {usual notices. Returnable by 27,3.00.. ..
1’ o : -Written stat8ment within four -
QW% . o
Apeeet oY, 2R : fweeks. - List on 27.3.00 for filing of

W o written statement and further order§. 7_
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;}H S_Q_C‘__,‘ Hoévf &;“V;%j 127.3.00 On the prayer of Mr. A. Deb

u}( .0 .kag;@,\(mx oy: learned Sr. C.G.S.C. two weeks
M?-\ : ‘turther time is allowed for filing of-

lwritten statement.

L] . |
f’k‘%’&\; @“-‘%ﬂgﬁ P@L List on 25.4.2000 for written
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statement and, further orders.
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3af%2mﬂ3is a1 |25.4.00, . + Tworiiweeks - further time allowed
U paeh/iii | ifort shbmittingi'of written statement on

the prayer of Mr B.C. Pathak, learned

. \ Addl C G. S C. List for written
Cor 0 - IR 197} ALY
D ot statement and further orders on
g . s
9 - £ - Qev0 17.5.00.
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% N6 Yami tham Ghado r.wuyd.« nkm

hony  heew %{M 17.5.00 Mr A.Deb Roy onu]aehalfN of Mr B.C.Pa-
thak, learned Addl.c +G.S.C seeks tJ.me

% | | to file written statement.

List on 1’3.6 00 f’or writtén”'s&tEmenﬂ
. ) . and further order. .
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No-Wyitham Qladementel g | - | %\w\/’ |
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% , 13,6.,00 - The learned counsel for the -
A s aiininmma 1w e e

A T N T responden'ts Mr B‘C., Parthak I'eque$t5
/;“ Wﬂ, . ' ‘, S h - for two weeks t:.me to flle written )
_1 o - o o | )stail;ement. 'Elme is allowed.
| | C ; List on 28.6.00 for written} .
- t-.-_.!::_}l;ifii - stattement and further orders. R
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0.A.8/2000~
Date | Order of the Tribunal
211.00 Present: Hon'ble Mr.Justice D.N.
’ - : Choudhury, Vice-Chairman.
\L‘ & \11‘,_ 2060 ' Two weeks time is allowed on the
— | ' — prayer of Mr.B.C.Pathak, learned Addl.
D'\ A“'b‘\-\'iﬂ,’}| o)\b\)na\gsowﬂeﬂ _ CeGeS.C for filing of written statement.
O RN ‘,L 4 owk 3 @‘t‘ﬁu-(_ ' List on 15.11.00 for orders.
I‘wfs'(ao;m(ll O\%L\NJE‘ v &44 i\ “ | v
O \J(_&:J( . o . Vice-Chairman
. A v , =
! lm
@\NO‘ W ooy bean| o
Z %ﬂllij‘ ;_ » ' 15.11.2000 . Service of notice on  the
(%ﬁﬂ i | respondents complete. . Several
4 } , adjournments were granted on the prayer
3} l‘b\ . o ‘ iz C ) -t of- the respondents to file written
‘_' ' } ’ , statement. No written statement has so
: \ | ) . far been filed. Three weeks further
‘J\\O w}\&,{‘iw\ Fhoke mend— time is allowed to the respondents, as
)r\ﬁ\m hosond Novfech | a last chance, to submit their written
L - | | statement. List it for orders on
i /yj\/;ﬂ@ o - 8.12.2000. N B
TV ] | _
‘ l % " Vice-Chairman
| ! ‘ nkm .
o ~ ]!‘ ' 8.12,00 + - List the matter for hearing on
| o “ . ~_ 112.2.,2001. The respondents may file
| ' | l - written statement within w two weeks
: | : : from today. The applicant may, if so
. . desire, file rejoinder within two weeks
*i : ‘therefrom. _
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0.A.No.81/2000

Notes of the Registry Date

" Order of the Tribunal ,/= 7

- Preseht: Hon'ble Mr JUStlce A, Agarwal,
Chairman .

i} .
{28.5.2008

(Imphal)
S Hon'*ble K.K. Sharma,
Administrative Member.

S B qu“' ' - The applicant being an aspirant
S " {for appointment to the post of Lower
iDivision Clerk (UDC for short) in the
Office of the Accountant General (A&E),
Manipur, Imphal had applied for the same
through the Staff Selection Commission.
The Office of the Accountant Geheral had
initially announced five vacancieé for

S

the aforesaid post. The applicant was
one of‘the five candidates who had been

recommended
Commission.
 General has

by the staff Selection
The Office of the Accountant *
selected and appointed

No.6 and 7 to the exclusion

respondents
1of the applicant, though the applicant
had been seeded higher in order of |
merit by the Staff Selection Commission.
 on a query being made in respect of

the Office of
- the Accountant General took up a stand

. the aforesaid selection,

that it had only two vacancies and no

- further vacancy was available for
 appointing the applicant. Though the

' applicant has thereafter been selected

| and appointed as LDC with the Survey of ,
uIndla, by the present 0 A, he claimed

that he is entitled to be appOJnted as
LDC in the Office of the Accountant
T General . He disputes the stand taken by

 the aforesaid office that there were
‘oniy two vacancies and no further
vacan01es are available forihim. Though
jthe offic1al respondents, being
 respondent Nos.l to 4 have been duly
‘served and they have submitted their
written statement, as far as the Office
of the Accountant General, respondent

\ No.5 is concerned as also private
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10.7 .01
pPerused the office note.

The order of the Court was |

directed to the office to
issue fresh notice. No

steps were taken. The offic
should have put up noee and
place it for .orders. The .
D.R. is ordered to look int
the matter and report.

By order
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responocent Nos.€ and 7, whose selection

as LDC is impugned herein, did not appear
to have been served.

In the circumstances, the
Registry is directed to issue fresh
noticee to the aforesaid concerned

., |respondents, returnable by 9,7.2001.

01

List on 9.7.,01 for hearing.

Oy o

Heargrcuunsel for the parties.

By order dated 28-5-2001 ths Registry uas
diréctaq‘tgﬁissue fresh notices to Respondant Nos,
6 & 7 whose selcction as LOC is-impugned in this
proceedinge, Dsapite postive order of the Banch the
Registry did not issus feesh notices to ths con=
cerned respondente, The Registry is to explain
| for the laches within 24 hours, The applicant is
' also directed to take step tossrve notices on
Respondents Nos.6 & 7 within 24 hours and Regists -
ry.~ thersfops reissus fresh notices on the Res
pendant NoseS & 7 Mde Sirajur Rahman and Mr.Y.
Prasant Singh respsctively within 24 hours on re~
ceipt of tha notices, _

© Ust the cass for further orders on 10,7,

20Mm,
\ ([ Wblps—rm L\//V
Membar Vice~Chairman

Heard learned ccunsel for "the
parties. Since steps has been taken by

jthe counsel for the parties office is

directed to issue notice k@ and put up
thereafter.
List on 9.8.2001 for order.

[—

Vice-~Chairman

o LS las

Member

o\
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21.12.2001

'Selection

Await sarvics reports on raespondantg nos,
6 and 7.
List on 6/9/01 for order.

L,__,__—;’V’

Mamber Vica-Chairmaa

It is informed by Shri B.C.Pathak, Addl.

Celie5.Ce and the learnad counssl for the applicent
that ssrvice peport of\wke two private respondents
raspondsnt Nos, 6 and 7 is not completa,

List on 3/10/01 for ordsr.

Vel

Nembsr

List on 164,11,2001 for furthar ¢
order, ‘ '

’ ' Yice=Chaimman

Notice is sent to the respondents
Nos. 6 and 7 by registered A/D. Accor-
.dingly, notice on respondents nos. 6

1. and 7 served.

The case is ready for hearing.
List on 21/12/01 for hearing.

.

Vicé¥Chairman
r A

\LLu&

Member

“‘?—

’

ALy

a
£y
>

The case pei”tams to’ the recrultment

in the Lower Division Clerks Grade pursuant to

the Lower Division Clerks Grade Examination,

1996 for Manipur Zone conducted by the Staff

Com mission, ‘North Fastern Circle.

According to the applicant he was placed at serial
No.2 in the selection test and naturallfhe was
to be taken in one of the two vacant posts. Instead

persons below him, namely respondent Nos.6 and

7 were appcinted. 2 and

.

The respondent Nos.l,

[x s
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' . o S
4 submitted their written statements and in the

‘written statements they also did not dispute that

. in the process of appointment merit was ignored.

i No.5 - Accourftant General (A &E), Manipur, Imphal
Qwho has not leed any written statement despite
Ppportunlty granted In the circumstances we
direct the Accountant General (A&E), Manipur
t\b appear in person alongwith the connected
records !on 29.1. 2002

|

List ",_the . matter for hearing on

‘ .
29:1.2002.
: 7
Furnish a copy of the order to Mr

B.C. Pathak, learned Addl. C.G.S.C. to enable -
him: to take nec_:e'ssary steps for appearance of .
the tAccounta‘nt General (A&FE), Manipur. It would
be open for the said respondent to submit a

A

stand in the matter. 1

Member . Vice-Chairman -

‘ }Judgment deiivered in open Courte
Kept in separate sheets. Application is
disposed of. No costs. {

Vice=~Chairman.
Member '

written statement on his behalf explaining_~ his~

;‘iThe appointment was made by- the respondent .~

A

-
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o _ CENTRAL ADMINISTRAT [V TRIBUNAL - :
. GUWAHATI BENCK -
o . .
; ot Original Application No, 8t of 2000,
) Date of Decision.23=01.-2 e o
mmmmmmmm fd. Akhtar Hussain

e ~-Petitioner(s)

= e = ma e e -=ml‘. an-KowScingh'r arcAmRGSbj.d- . me e n ‘,Advocate for the
_ Mr. RQKQDSV ChOthUty. :
‘Versys-~

Petitioner(s

= e e,

- - uMm,sfnladem.a -

m:-a'-a,‘ama

—~ -« Resrondent ! o)

M Mrp, 8.L. Pathak,. Addl,.. C,g.5, c, =« e JAdvocet f?r the
v _ : Re.spondent v}
THE HON'Bpz MR. JUSTICE OuN. €

= THE HN*BLp. Mg, KoK

HOWO HY Ry

» VICE CHAI fran,
SHARMA, ADMINIST

RTIVE MEMBER,

lowed ¢ S€e the
2. To Le referred t, tha Repor:er or not 7 .

3.. Whether 't'heir Lordships Wish to see tr

4,

e fair “CPY Of the Jndument
Whether the Judgment jig to be circulateq tc the other Senches ?

Judgment delivereg by Hon'bie .

Vice-Chairman,



CENTRAL ADMINISTRATIVE TRIBUNAL
CGUWAHAT I BENCH

Original Application No.81 of 2000 _
Date of Order: This the 29th Day of January 2002

HON'BLR MR.JUSTICE D.N.CHOWDHURY ,VICE.CHAIRMAN
HON!BLE MR.K.KoSHARMA ,ADMINISTRATIVE MEMBER

le Md.Akhtar Hussain, :
Son of late Md.Rahmadullah @ Rahmatullah of Lilong Rairen
Makhong, P«O¢ & P,.S.Lilong. ‘ -
Dist. Thoubal 'y Mahimrﬁ ' coe voe w

By Advocate Br.N.K.Singh, Mr.A Rashid, Mr.R.K.Dev Choudhury

1. Union of India,
| Represented by the Secretary,
Hinistry of Personnel & Training,
New Delhi.

24 The Secretary, Staff Selection Commission,

Block No.12, CGO Complex, Lodhi Road,
New Delhi-110003,

3. The Director, North Eastern Circle, Survey of India,
Shillong~793001, Meghalaya

4. The Regional Director(NER)
Staff Selection Commission,
Rukmini Nagar, Guwahatji-6,

5) The Accountant General (A&E)
Manipur, Imphal.

6) Md. Sirajur Rahman,
S/0 Md.Samar Jaman
of Lilong Hangamthabi
Pele & PeSew Lj_long. Manipur.
At present working as LDCin the
office of the Accountant General(A&E),
Manipur, Imphal.

+ 7)  sShri Y.Prasant Singh, at present :
working as LUC in the office of the Accountant

A&E
General (A&E), Manipur, Imphal. «ee ... Respondents

By Advocate Mr.B,C.Pathak, A#ddl.C+G.3.C.

DoN.CHOWDHURYJYoCoJ:

The staff Selection Commission notified for
recruitment of clerks in 1996 for Groups of services/

}
\ , ' .
\//’//\( Ooffices mentioned therein, through Employment News dated

contd/-
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27th April -3rd May.1996. The applicant applied for the
post of LUC by giving preferences/option under the Group

of 'y! Gfoup Service Zone-Manipur for Item No.2]1 namely;
office of the Comptroller & Auditor General of India,
Accountant General (Audit) and Accountant General(Accounts
and BEstt). The final result was published through Employmént
News (weekly) for group of ‘X' and *Y' posts separately on
merit basis. In the said deciafation“of final result 2127 |
candidates including Reserved Cétegories for Group ‘X'

posts and 4684 candidates including Reserved Categories for
Group 'Y’ pOSté were reéommended for appointment. For Group
fY' éérvice. Manipur Zone~ Manipur 10(ten) candidates were
declared passed in which the applicant was shown in SL.No.

2 and the Respondent No.7 was placed at S1.No.5 in the

merit list, though as per existing rules as well as conditions

ment ioned in‘the notice the persons were to be appointed on
the basis of merit, The applicant was not appoinﬁed'to the
post, instead @ Respondent No.6 and 7 were accommodated,

The applicant moved the authority demanding justice by
granting appropriate remedy. The applicant first moved the

Gauhati High Court by a Writ Petition and thereafter he
approached this Tribunal by'way of O.A. challenging the

legitimacy the action of the respondents. The Regpondents

No.1,2 & 4 submitted their written statement, In the written

vstatement it was stated that the demand has placed to the
Regional Director, 5¢C, for sponsoring the names: G6f: the
@ggcessini candidates and thé'Staff Selection Commission
éponsored the name of the applicant alongwith others for
appointment against the vacant post of LDC in the Survéy

of India. Accordingly, the applicant was'appointed by Survey

contd/=



1,

U

N
3=

of India by Respondent No.3. It appears from the materials
on record, the applicant though was placed at higher post
the Respondent No.5 most illegally accommodated persons
ignoring the merit position. From the communication dated
16th Nov.1998 sent by the Regional Director(NER).vstaff
selection Communication, addfessed to the Deputy Accountant
General(A&E) Manipur, Imphal, it appears that the Respon=-
dent No.5 appointed persons with lower rank violating the
existing norms. The Staff Selection Commission by the said
communication asked for explanation the reasons for not
intimating the higher rank in the existing vacancy at this
stage. The Resgpondent No.5 Accountant General (A&E) in
reply to thé letter dated 16.11.98 informed the Regional
Director that they had decided to review the matter on the
complaint of the applicant and requested that Regional
Director to return the Dossier of the applicant to take
appropriate steps by the office of Respondent No.5. In the
meantime the applicant was engaged in survey of India at
the instance of the Staff Selection Board. The Respondent
No.3,the Director Survey of India, North Eastern Circle in
the communication dated 13th April'99 informed the Accountat
General, Manipur that they were agreeable to release the
appiicant to be accommodated to the office of Respondent
No.5 provided the replacement was available. From the

on going discussion it appears that error was committed

by the Respondent No.5. The Respondent Nos.2,3 and 4 did
their best to rectify the situation. As seen from the
available documents the respondents have now decided to
retrieve the situation by accommodating the applicant in
the office of the Accountant General (A&E) Manipur as Lower
Division Clerk on the basis of Recruitment process initia=-
ted by the Respondents vide Employment News(weekly) publi=-
shed from New Delhi, dated 27th April - 3rd May, 1996 and .,

contd/-



and on the basis of Notification issued by the Staff

Selection Commission.

In view of the firﬁ stand taken by the Respon-
dents we are of the opinion that the applicant may now -
be accommodated in the office of the Respondent No.5
on the basis of the aforementioned selection, since the
applicant was appointed on the bais of selection process
initiated in 1996. His seniority in the office of the
Accountant General (A&L), Manipur shall be determined on
the basis of the merit list of the final result of the
Recruitment of Clerks, 1996 conducted by the staff
Selection Commission.It is expected that the respondent s
shall now complete the exercise and the applicant shall'
be posted in the office of the m@ﬁﬁtéﬁg;geﬁér;ﬂw(m)
manipuﬂglxmpﬁaﬁr”and the concerhed Respondents are
directed to provide replacement of the applicant in Survey
of India as expeditiously as possible preferably within
three months from the date of receipt of this order.

Subject to the observations made above, the

application is disposed of. There shall however, be no

order as to costs.

S I
(KeKe SHARMA) (D.M-CHOWDHURY)
.&DMINISTRAﬁIVE MEMBER) VICE.CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNMAL: -

GUWAHATI BENCH:

(AN  AFFLICATION
CEMTRAL ADMINISTRATI

. UNDER
VE TRIBUNAL ACT, 198

GUWAHATI.

ORIGINAL meLIbérTo N . é?/\mf 2000,

Md. fAkthtar Hussain - Applicant.

3

~Yersus-

Urnion of India &

others.,

SECTION 19  OF

-
s
M

)

n ﬂ() o piasain

s Respondents. -
I N _D_E X% .
G;
§l.No. Annexure Farticulars. Fage No. -
™ ) .
1. Application: i to 15
. _ Verification 16
. Arsl Copy of employment A7
4 News ,
a. A/z Result j3-19a .
Se (AW letter dtd 27-11-96 20 - <2 '
&y Az Copy of list sent 2L )
. By Respondent No.4 ‘ '
7. AsS letter dtd. 21-05-98 A2
8. AlG Order dtd. 25-05-98 24 -25 -
9. N A VAV Representation ¢
ded. 20~07-98 '
10, a/g Order dtd. 10-08-98 2%-22
il. e Representation 29-30
12, - A10 Order dtd. 02-02-2000 31-34
i3 AL Letter dated Z0-12-99 25
14, 7 A/ 12 Letter odgted 16-11-q99g . 36
15. © A/13 letter dated 23-11-98 3%
.. - A/ 14 letter daded 08-01-Q9 29
17 Al 15 Letter dated 11-02-§§ iuc Zg
18. . Al16 Letter dated  13-04-99 40
) F'zled 63 : Ronjit Keomen 2>eyC’/zozza/éug
Advocate.
X _
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
| GUWAHATI RBENCH: GUWAHATI.

(AN AFFLICATION UNDEK SECTION 19 OF THE

7§§gﬁﬂﬁfm

CENTRAL &ﬁﬁINiSTRﬁTIUE TRIBUNAL ACT, 198%)

&

ORIGINMAL AFFPLICATION No. S of 2000,

13 Md. Akhtar Hussain,
Son of late HMd. Hahmaduliah

@ Hahmafullah of Lilong Tairen

-

- Makhong, F.0. & FP.S5.~Lilaong,

Dist.- Thoubal, Manipur.

v e, Applicant.,

~Versus-— .
Union of India.
Represented by th@ Secretary,
Ministry of Fersonnel &
Training., New Delhi.
21 " The Secretary5 SGtaff Selec—.
tion Commission, ‘Elmﬁk MNa.
12, CBO Complex, Lodhi Road,
New DEihi* 1i000%,

| The Director, HNorth Ea%terﬁ~

Circle, Survey of Iﬁdia,
Shillong - 793001, Meghalaya.
41 The Regional Director (NER)»
,/// c Staff Selection Commission,
Rukmini Nagar, Guwahati-6é.
31 The Accountant General (Q&E) y
f\ o Manipur, Imphal. ”e

p—

A

wdl. pardas Huszin |

~



.
K
: 3 ST I

B, Md. Sirajur Rahmana'

- , o oo
G/ Md. Samsur Jaman,

OF lilong Hangamthabi,

s
=
™
fnd
a
e
T
s

I
£

~.ilong, Mamipur.
At present working as L.D.C.
in the Office of the Accoun-
tant G@nmwai A & B,

Haﬁiﬁurﬂ Imphal.

7. SGhri Y. Frasant Singh, at
\

present worbking as L.D.O. in

the UOfftice of the Accounitant

General (AEE),

) . Mamipur, Imphal.

e e a Hoopondents .,

DETAILE OF THE APPLICATION:

11 FARTICULARE OF THE QRREBER G?ﬁ3ﬂ&T

CHHIOH THE APPLICATION IS8 MADE:

This pplication is made aﬁaiﬁﬁi the

P -'“H

Order Mo.  DAG/Admn (ARE)

N ﬁwrrulu’fﬁm?d

dated ZE-05&Y0 of the Uffice of the Accountant

—

iis
,-—.
HH
...'3

e

respondent Haué was appointed as an L.D.C in

Ins

he Office of the dccountant General (A& & E),

Manipur Tmphal and the appointment of the

Respondent No.B in the same Office, who were

listed below the arii'“mni in the merit Tismt

it
f

-+

o f the Final Fesul of the retrulbtnen e

199

e

3 By the S Btaftfd 0 Belection

Commission.

M}/}MM HoRaon,

neral(f & £} Manipur, Imphal whereby the
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ey  JURISDICTION OF THE TRIBUNAL:

~

The applicants is at present wCyking

aé LQDHC,.ih Survey. of India, Shillpﬂg and the

main respondents are- the functionaries of the

-
-

Central Government and the . Government of

Manipur under the iuﬁisdictimn of this Hon ble
Tribunal, Guwahati b@nch'hég the Jjurisdiction

to decide the CABE .

31 LIMITATION:

!

CThis application is within  the

limitation prescribed under Section 21 of the

Central Administrative Tribunal Act, 1985. The
Aapplicanﬁ bmné fid@,pﬁrﬁued the matter before

" the Hdn“ﬁle Gthati High CmuﬁtF:ImpHal court,

The Honble High Court my.arder da£ed'02~O2m
2000 allowed the petitionsr to file appro-
prigtEvpetitian'heforeﬂthiﬁ_Hon'blé Tribkunal(

Annexure—A/7

4. FACTS OF THE CASE:
4.1 That through the Empioyment News, a
_we@hlyi_ publighed o from New Déihiﬂ,

.dﬁted 2?7 @April -~ I May, 1996, the
été%% Selection Commisgion"notigied'
 for rgcruitmant»‘bf ‘Léwéf 'Diviﬁion
Clerks, 1994 for the “follaowing groups

of services/Offlces:

4

~

GRQUP«;X”

A, Indian Foreign Service (B,

T Grade-~-VI.

1S

o Ut fusgein .



1
N
£z
e
H, Failway Foard Secrestariat Cierical

Gervice, Grade-I>.

e o o e o S e e e ey g m b T e oo o e
T, Central becrs tariat LIsFrLCa 1 Ser '
vigs, Lowse DRDivision Grades.

0. Armed Forces Heac

PRI E '

Lower Divi

riliamentary Aatfairs

B, Ministry of

&, Fresident’s Secretarial
Group

Eguivalent/comparable posts in

Pt

subordinate offices of Sovernment i

india located throughout India.

i

2 Offices of the Comptroller & Auditor

e 7
£ o % T . B e e g Lo e ™ . O
Heneral of India. fAccountants General

\
; IS N Y - " Ao .., . g suss, ” oy
{PAudit and Soccountant General
{hercounts & Esti,.) in various states.

= trol ler Gensral o f Detfencs

e LCont

focounts

4, Central Vigilance Commission
The paragraph. Ne. 2 of the notifi-

cation mentioned optionsg for gGroups. it

have bDesn grwup n Group X

and Group Y7 (as mentioned abmv&}n The posts
undeaer Sroup v were in  the ministries and
Dapartments of thea Central €1vcwnmﬁﬁt and
mostly located at under Group

and octhar

sifires of the Central Government located In

Territoriss. The

under Oroup X Wi

e dons on ar

the recruitment to the posts under Group 7Y

m j AR HugBain



will be done on the zonal merit basis ornly.

Fuirther, Note-~1 inter alia statesd that no

ochange in the options o groups - once
exercised will he entertained atter - the

written examination. Note-2 stated inter alia

that the candidate must indicate in column~11
of his Application Form  the arder of

preferences for two groups, Viz. s "X & "Y',

ﬁnﬁexur@~é/i is a copy of the rele-
vant portion of the above notifica-
tion in the Employm;nﬁ Mews, 27 Opril
s 3 March, 1996. ‘

.

4.2 That the applicant filled up the form
for the sald twamination giving prrefe-

rence/opltion under Group 'Y, Group Service

Zmnewﬁanipur'$mr item No. 21, i.e. Uffice of
the’ Cmmptrallef & Auditor General of India,
Amcmuﬁtant General (Audit) and ﬁccounyant
General (Accounts and Fett) in varimuélatat9$
and appeared the Exdmination under lei/ﬁdmit

»

Card No. 4412757.

4,%  That, the Final Result was declared
and publiﬁhed through Emplmymept, News

B

(Weekly), 28 March-3 April, 1998 giving Select
Lists Hfor Group tKT arntl Group Y posts

ﬁmpar&tely on merit basis. In the said decla-

ration of Final Result 2127 candidates

including Reserved Categories for Group X
posts and 4684 candidates including Reserved
Categories for Group 'Y’ posts were recom-

. ‘-—n——v—-ﬂ""‘-’ , R . ,
mendead for appointment. Arnd for Group-'Y

service, Zone-Manipur, 10(ten) candidates were

o J.AMRFe Hogaad .

~
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declared .passed in which the applicant was

disted in serial No.2 and the respondent MNo.7,

naﬁ@iyﬁ Md . Sirajur Rahman WAas placed at
zerial Mo.3, in the merit list. The candition
No.S(a) of the said Final FResult clearly
stated fthat s Subject to their merit poaltimn
nly} éll;India basis candidates with the +first

have been first

#

preference for 'Y Broup post

adijuvsted against vacancies in their own Zone

‘to the extent of availability: of vacancies

(like 8C, 8T,0BC,UR.etc.)e. In the said Final

Result 10 candidates had been declared passed

in "Y' Broup service, Zone-Manipur.

Annexure-A/2 is a Xerow copy of the
relevant portion G# the Final Result
published in the Employment News
(weekly), 28 March - 3 April, 1998.
4.4 That by letter No. Estt.(AZE)/2-24/

S8C/90~-96/1607 dated 27-11-946 the Office of

the ﬁeapondent Nos. 3 informed the Respondent
No.4 that there were O posts of L.D.C. lying
vacant in its Office. The Respondent No.4d

avcordingly sent the names of the five persons

CFor filling up the vacancies in the Manipur

Zone. In the list the applicant’'s name was in
serial No. 2. The Respondent Nos. B and 7 uwere
in 4 and § respectively. The same list' waeg
also on the basis of the merit list of the
resul ts dmclaréd= The Respondent Na .5 by
letter dated 21-035-98 returned to  the

Respondent No.4 dossiers of. three candidates

in&iuding that of the applicant stating that

ite office was unable to accommodate all the

candidates.

nz/ﬁfﬁxh/exﬁ 4 8ot
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Gnnexure-~A/3 is a .copy of the. above

letter dated 27-11-96.

Annexure-4/4 is a copy of the above

list sent up by the Respondent No.4.

Annexure-~~/75S is a copy of the above

letter dated 21-5-98.

4.5 That by order No. DAG/Admn(AZE)/2-39/
R@cruiff84—94 dat@d_25~Q5498 af the G$§ice of
the Accountant General (6 & 'E), Manipure,
Imphal, the respondent No. 6 who was placed in
serial No.S in the merit list was given the
Offer o¥.aﬁpointment superseding the claim of
the patifimner who was in serial Ne.2Z in the
maerit list. The ﬁespomd&nt NO,? who was also
below the applicant was also appointed in the

same Office.

Annexure-A/6 is a copy of the above

arder dated 259-0%-98,

4.6 That the applicant having come .to
know of the illegal and arbitrery act of the .
respondents denying his pre&erential right to
be .ﬁﬂpaintéd> made a rebrésentation to  the
Regional Directmr‘(NERf, Staff Selection Com-
misgimn on - 20-07-98 stating inter alia that he
has been diécriminat%d ih the matter and that

he had the praferential right to be appointed

in relation to the respondent NMo.®.

*

Annexure-A/7 is a copy of the repre-

santation dated 20~07-98.

" f.ﬂ%%%ﬁ Herfont,
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4.7 That, thereafter, by order No. CI-
29(1/4~E~4 dated 10-08-98 of the Survey of
India, North Fastern Circle Office, Shillong
thé A applicanﬁ Wa s givern the affer for
appointment to the post of clerk, Lower
Division in Survey of India and directed him
to report on 1/79/98 to the Estt. & Accounts

Officer, Morth Easter Circle Office, Shillong.

Annexure-A/8 is a copy of the above

order dated 10-08-98.

4.8 That the applicant hayimg found no
alternative and believing that there was no
vacancy in the 0Ffice of the Zonal Accountant
General {REE) accepted the above offer of
appaointment, buﬁ iattar on it was Ffound that
fhare Wwas  a Qac&nc% in the O0ffice of the
Rocountant Génaral(ﬁ&ﬁ)g Manipur at the
relevant time and still there are vacancies 1n

the same office.

4.9 That after accepting the offer of
appointment to the post ot clerk, Lower
Diviéian in the Survey af India the applicant
again approached the Regional Director(NER),
Gtaff Selection Commission ‘§or consideration
af his case {for appointment in the 0O0ffice of
the ﬁccoyntant General, Manipur, ﬁtatimguthat
under the relevant ruléﬁ he had the right to
be appointed in the Office of the Accountant

General, Manipur.

Annesure-0/9 is the copy of represen-—

tation.

o /V,m/\z\/m Hgded™
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4.10  That the applicant filed a Civil Rule
Mao. 1013%/98 before the Imphak Bench of the
Gauhati High Court challenging the illegal act
of the respondents. The Hon ble Céurt by Order
dated Z2-2-2000 allowed the petitioner to
@ithdraw the petition and fto +ile appropriéte
aétitimn before the‘ Hon "bBle Central Admini-
strative Tribunal. The Hon'ble court §?rther
ohserved that = the limitation period should
be &mnsider@d by. the appropriate authority 1F
such peﬁitibn is fi;@d before the ap&ropriate

auwthority within a month from todave .

Annexure-A/10 dis & copy- of the above

aorder dated G2~-02-2000,

4.11 That the appliéant states that as on
today 4(four) posts of clerk/LDC are 'lying
vacant in the office of the ﬁécmuntan?
G@neral(é&ﬁ), Manipur., It may be mentioned in
this - connection that the Sr. Dy. Accountant
General - (AEKE) , ' Manipur‘ by letter - HNo.
EsttﬁA&E}/2“24358CXQQMQQ/2134 dated I0-12-99
requasted the Staff S@iemtian Cmmmiﬁﬁimﬁg
Regional - Officer (NER), Buwahati  to ma ke
necessary arvangement to fill up the vacant
postes of-one»Hiﬂdi Traqslafmr (Jr ), one Hindi
Typisty and two alerk/LDQ; Further, 2{two)
posts of L.D.L. are also lying vacant in the
ﬁQdit branch of the Accountant General Office,

Manipur, Imphal.

Annexure~A/1ll is a copy of the letter

dated Z0-12-99,

mJ-priter b (’g‘%w"v\ ‘
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4,172 That referring %o the. above Civil

1

/ .
Fule No. 1013/98, the applicant’'s case, the

JRespondent

P

No.4 dinformed the Respondent No. S

by letter dated 16-11-98 svyou ﬁave ‘r@turned

the dossier of the candidate with higher rank

Al . . s a2 )
and accaommodated the candidate with lower rank

which violates the very purpose of drawing a

merit list

‘regquested

by ‘this commissions, and ‘further

to esxplain the  reasons for not

accepting the candidate securing higher rank

.

N

in examination against existing vacancies in

Cyour Offices .

Annexure-A/12 dis a copy of the above
letter dated 16-11-98.
4,173 Thaﬁ with rafer&ncé s the above

letter of

the Hespondent No.4 dated 1&6&6-11-78

the respondent No.® by his letter dated 23-12-

1998 informed the respondent No.4 that they

have decided to review the matter with regard

to the "applicant and requested to return his

C

-

¢

Respoandent

by letter dated 08-01-9%9 that the aﬁplicant'

i

ssier  for NECBGSAryY action. Again the

NevweS informed the respondent No.2

i

asge for accommodation to the SBelected Zone

was under the consideration of the authority

=\ : . ' .
and furthesr requested to return the dossier of

the'applicamtn Further, by letter dated 11-0Z-

1999 tﬁé Raﬁpmndant Nénﬁ

dent Nmn4

dossier ‘of -

s complicatione .

reguested fthe ﬁeapmnm

1

to eupedite the return af the

the applicant = to avold legal



~

Arnnexlre-f/13 is a copy of the above

letter dated 23-11-98.

Annexure-a8/14 is a copy of the above
letter dated 08-01-99.

:" . F ‘
Annesure-a/15% i a copy of the above

letter dated 11-08-99.

4.14 T That ﬁhw Survey of India, Narfh

Fastern Circle OFfFfice, Shillong try letter

dated 13-04-1999 informed the Fespondent No.S

that the dossier colbld not be returned as they
) «

were in the proacess of preparing the counter

~

gfftidavit of the case pending hefore the

Hon‘ble Gauhati High Court, Imphal'ﬁehch with

a coapy to the Regional Director (NER), Staff

Selection Commisseicn, stativg that s if Shri
Akhtar Hussain is withdrawn from our strength
and .a replacement is provided to ug we can

-~ .
send his dossier to vyvoue .

Annexure-A/16 is a copy of the above

letter dated 13-04-99,

4 .15 That the petitioner submits that the
matter with regard to his accommodation to the
selected Jone, i.e., Accountant General (A&E),

Manipur is pending for final decision.

4.16 . ’That the applicant submits that in
the facts and circumstances he ia entitled to
be treated as appointed to the post of LbC in
the ‘mffice cof  the Qccauﬁtant General (ARE)Y .

Manipur w.ge.f. 25-05-98 when the respondent

Mo.7 was appointed.

. PRI Yussedn.
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GROUNDS FOR RELIEF WITH LEGAL FROVISION:

That the order dated 25-05-98 is unconsti-
tutional and illegal as it is the éccaptﬁd
principle of law that the Offer of
appoihtment are to be made in order of
marit of the Select List.

That the applicant has a vested right and

cin case of appointment he has a preferen-

tial right in relation to Respondent Nos.7
ant '8 &ﬁ\'hiﬁ position was above the
Respondent No.7 & 8.

That the act of the respondents as well as
the order dated 25-03-98 is violative of
Article 14 of the Constitution of India.

That the order dated 25-05-98 and the

appointment No.8 are ‘illegal being. con-

trary to the rules/guidelines for the
recruitment of clerks, 1996 as notified in
,

the Employment News, dated 27 Aprii-3 May,

199& (ﬁnn@dqr@mﬁ/i)uu

THat in the interéﬁt of Jjustice, eguity
and fair~piéy and the principles of law
the applicant is entitled to be treated as
appointed to the post of LDC in  the
Officer of the Accountant General(fA&E},

Manipur, w.e.f. 25-05-98.

That the oarder dated ZE-05-98 is illegal,

unconstitutional and also violative of the
L . . ~ . . . .

principles of natural justice and the same

N

is liable to be selt aside.

m I guritart dugpein.
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PETAILE OF ?EMEDIEB EXHAUSTED:

4

: : N
: s . N
That there is no other alternative

and efficacious remedy available to

the applicant eucept invoking the

jurisdiction of fhis Hon'ble Tri-
) ]

bunal .

M&TTE&S NOT FREVIGUSLY FILED aR

FENDING IN ANY OTHER COURT:

That'thg applicémt declares that the
matter regarding which this
application has been made is maf
pending before any court of law or
any other authority ar any other

bench of the Hon ' ble Tribunal.

-RELIEF SOUGHT FUOR:

That the Order No. DAG/Admn/(AZL) /2~ -
A9 /Recruit/84~-94 dated 250598 tf
the Office of the Accountant Qéneral

(Q&E)s-ﬁanipur; Imphal be set aside

heing ilﬁsgal and unconstitutional.

That the Respondents be directed to
declare the applicant as appointed to

the post of LDE wee.f. 25-05-98.

That the Respondents be directed to

appoint the applicant to the nost of

o in the Office. of the
Accountant ' Beneral (A&E) - Manipur,

Imphal.

- tort HusSoum.
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INTERIM ORDER FRA

That the respondents may be directed

not to fill up one of the four posts

cof  clerk/LDC  lying vacant in the

Office of the Accountént Seneral (A&E)
Manmipur as éentimn@d in the iettér
dated 30-12-99 and alsoc two posts of
L.D.C. lying vacant in the office of
the Hespondent No.S as the appiicant
apprehends that the S8 ME may be

filled wup by newly recruited candi-

dates.

THIS AFFLICATION I8 FILED . THROUGH
ADVOCATE . ' |

CFarticulars of I.F.0.

NO. of I.F.0. . 06 492714

Mame of the issuing

[
Fost Of+i

HE
th

a

i G P.O. Guwakodt

Date 0Ff lessue of

Fostal Order : 22]52/2000
Foet OFffice at

which pavable ' : Guwakatr

LIGT OF ENCLOSURES: As per Irndex.

m ﬂ,gw\%auv [ e ™



VERIFICATION

I, Md. Akhtar Hussain, aged about 26
YERIS ,  son af Late Md. Fahmadullah @
Raﬁmatmll&h, working as LDOG in  Survey df
India, Shillong, resident of Lilong Tairn
Mathong, - F.0O. % ©.8.- Lilong,  District
Thmubal; Manipur do hereby solemnly verify
that the statements made in par#graph

Nos.4.2,4.6,42,4.9,4-/10 are true to a'xy persaonal

knowledge and those made in paragraph Nos. 4-1,4.34-4

4.5,4,7,4.11,4.]2,.4-1354-'?-;1'“&3 helieved to be true on
\
legal advise and that 1 have noi suppressed

any material fact.

AGnd I sign this verification today on
this the  23xnd day of February,® 2000 at

Guwahati.

Dedlaramt.-

o m}, Ao B
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.No. 3/5/96.P$P. Stat' Selecton Com.
missionwillh ydor Sunday, 22 9 96 acom-
Peotitive exan ination ‘or recrunment to the
posts of Lowo: Dwision Clerks in the pay
- scale of Rs 950-15007- for the following
Groups of servicesoffices -
GROUP X'
A Indian Feragn Servicad), Graga Wi
¢ Raiway "Boars Secroar at Clancal
Sarvice Girage 1t
G Central s nratanat Croneat Sorvee
Lower D-1ucn Grade
' Atmag Faces Headquartars Clerical
Service Lowar Division Grae
£ Mrstry ot Parhamentary Attang
P Presidor’s Secretanar
GROUP 'Y’
¢ Equwater comparaore posts in Subor-
anate O'tces of Government of India
ocaied 1voughout India .
Citices ~* ra Compirone: & Auditor
Ganerat v i3 Accountants Genaral
{Audit) ar Accountants Genetal (Ac-
counts & *:5it.) in vanous States.
3. Contiollnr General of Delence Ac-
counts
4. Central "/ gilance Commission.
2. OPTION FOR GROUPS :- The posis of
Lower Dwisian Clarks have been divided
1o two giouz:s Group X' and 'Y' ag men-
ot the Nonhce The posts
uder Group X are n the Ministries and
Depantments of. the Central Government
and mostly lccated at Delh: The posts
vnder Group 'Y are mostly in the Subord:-
fate ang oinur olfices of the Central Gov-
wament localad in ditterent States/Union
Tannones .
The rectuament 1o the posts under Group
A will be dare on an All-Incy ot Basic
whEiaae tha o rut et s yipy FOsis undet
Group Y will se dane on the Z2onal ment
hasis oy, ang a c. a, icular
CaMiTwtbe )!-g:ble!ovG:oup'Y'poslonly
'~ the z0Nne srown in column 2 aganst that
vanire.n Tat-e unaerpara 18 ang notin any
“herzone Fo: Group X 'oosts candidates
+Impeting lron any centra vali pn elgibie
!Jb-;consmeven'pvouaeomeyom€orlhese
10Sts ¢
NOTE . Car cuses wng are ren wating 1o
112 pOsten 1 Do v e acwisec 1o ot for
(roup Y posts only The, must nowever,
ndte 1hat if iney oot ta: Group onty, they
will not be cons.cered for the other Group
V2 X even d ther Alldngia Merd posior
»wilhin the 1ange of avadabie vacancies in
Group X' No change in the oplions for
Groups onca exercised will be enter-
u‘ﬁgml‘eﬂ[wj wiilles examination.,
HOTE I : A ¢ v Vutate ™t acate
<3luma 1ot hie Aapecarsr Form gy ne
10er of preferentes ter tro tao Graune v
M & Y (bithe orde: of oreterence i respect
of Services/posts winh n Gioup 'X" d hesshe
has opted for ‘X Gtoup I the order of pref-
vieNnce 1s not .ndicatec v cotymn 11 (a)ot
the appication t wil be assumea that the
candidate wishe« 10 be consicered for the
Doth the catego:ies of posts and t will be
deemaed that ks tusy d:elerence 1 for
Group 'Y" and his secona.preference rs for
Group *X’ posts ‘ot non-Delh: certres "ang
lrst preference ter Group ‘X' ang second
mralotence tor Gioup ¥ for DemiCerure 1t
the candidate does not ind.cate pictarence
‘or services under Group X' in calumn 11
ib), then s oryer ot ptelereace will be
tahen in the samn orae: as menhonad n
para 1 of the Noice

3. The eraminasyr « SelaLes posis of
Clarks mentioned ungar Group X' will be
held in accordance wih the Rules publish

¢4 by the Depanmen: of Personrel and-

Training. Ministry ot Petsonner. Puble
Grievances and Peneion vide theit Notu,
cation No 9198 CS ot ; e Gazette of
India, Part | Sect or 10y 2~ 2 9t

NOTICE

.. ANNEXURE- 4/4

ety o e o

BIALTIEEE X '

CTION COMMISSION |

RECRUITMENT OF CLEBKS, 1996

All provisions containeg m the Hotitcaton
mantioned above shatl apply 10 examin.
aton for all the posts under Group 'Y’ 1n-
Cluded in 1his Nolice except whete
specilied otherwise, .
4. NUMBER OF VACANCIES;RESERVA-
TION - Tho numbaer of vacancins 11 Group
X and "Yewill b datermmnndg ot [y
valontor SCs, STs, OBCs £:Xs and "y«
cally  Mandwapped (v Deal  ang
(\llhnp.wmr:nlly Haneappea onlyy <h.e
bo taken mto account s parvacancy pos:.
tion raporiad in the-gtoups of servicesiol-
licas mantioned in para-1 No senbeo will b
allowad 1o any cantidate nehadhing Ortho-
paodically Handicapid « Antddidutog
Physicaity Handicappee moans a peison
belonging io any of the lulipw Ny categones:-
(a) The Deal : The Deal are those in
whom the sense of heaung 1s non-func.
ttonaltor ordinary purpoc.ier, a! bty They do
not hoar and understiang wour o at all even
with amphihied spoach 1ne Cacesinciudud
Inthis cateqory will ba thaae having heanng
loss mote than 90 decibels in the better car
(protound imparment) or total loss of hear-
ing in both ears.

{b) The Orthopaedicatry Handicappod :
Orthopaedically Handicappoed are those
who have a mimimum ol 40°, of physical
defect or deformity which cau os an nter-
terence with the normal luncioning of the
bones musceles and joini-

Candidatos who well Ly e Lansderey
AGAINST VACANCIES Tusit oot 'ty phy sty
handicappad persons (otthopaedically
handicapped and deal) must submit requi-
sie cerificates as per Appendix-Vivig
from the competent authornty as mentioned
theten alongvath ther apnt »1mane for the
T
Stitus wlt NOT be consiterey

NOTE :

(Blind/partiatly Bling candidales need
not apply for this examination),

1€) OTHER BACKWARD C{ ASSES tThe
OBCA tor the PUNOLEe Gt 3o g
rervabicn gy peroidery of e Goeern
Ment of ndue assues vide O 14 Mo
G010 3FsuSCHy of 8ih September,
C993 vy he Mty of Diaonnl, Pubili;
Grvantes & Penagn, tDepaiment of
Potcanme o Ilg) would corutine, in the
tist pnase he castes ang COMmMunitiee
whh are cammon 1o both 1he tits i the
repctiof tlandal Commus sion e the State
DOverment & ists

Tre #tanesad Its of OBCs h been pub.
bshea nthe Gazette of Inea aated 13 9.93
vide Wi Wo tare Hesolulior
Ho 1201 830 BCCIC)daren 10 g a3 I
e Guzette of ineiy edraong vty Parg
sechon b o 1Y @ 20 1o g vale Mo
Vellare R otuton N 12011« s BCC
dated 101099 and Recontution
Ko 12001 7 04, BOLC dateg i Llay 1094
mihe Gazetto of tndia Extracecrary Pn

! Section | No 88, datud 2uin Lay 1994
The cancatates Seekimng resctvation ag
OBC shoue belong 10 one of the castes
mentoned i the above notlication and
LUl alto be excluded tigm 1. Creamy
wer e tenioned o DPAT )M Ng
WC T e SOT g 2 "
VB et ey who MR B eGgereg
SRR L anC 28 teselved o QUG muut
e e caste certibicaio ion tng com
fetent authonty w the potoemy qven at
Appeedic 1

NATIONALITY CITIZENSHIP . Acands
EAe MOt e i (a0 et sen of ey
CHD o sutucct of N ACL L SLDpet of
Irnutae ar oy Tibetan tlunee who came
Ooetio lran thore the 1yt Jaauary, 1962,
st e ataran of permanently setthing m
' 0wy prercon of Indian Orgin who
as g hom Pakisian, Burma. Sran.
»a basi Aucanr countipn of Ko, q Ugan-
Ut Repunte ot
ey L damsa ang 2o -

gt

Lanzanig
e Zam.

tia, Malava, Zawe, Ethiopia and Vie:nam
vath the inlention of permanently setiting in
Incha
{1) Pec'vided that a candidate belonging 1o
categones (b), (c). {d) and (e) above shall
be a person in whosa lavour a cerulicato of
chgibilily a3 beeon issued by the Govorn.
et of Inarg

*1Fievidedturihgt that candidates bulong-
1010 calenonns (b). (¢} and (d) above will
ol be ehgite tor dappointmant 10 ihe Indian
I otegn Siwvice (8) Grada VI
A candaate n whose case a cettihcate of
ehgibvity 1 frucessaty may be admdiod 1o
e examnation but the olter of appoing-
menl will bo gwen only alter the necessary
Clgibility centdicale has been 1ssued to him
by the Ministry. Depariment which 15 admin.
1stratively concerned with the post where
e candidane 15 Iikely to be appointad,
' AGE: iA) A candidate lor this exaaun.

hon must have attamned the age o! 18
Years anu must not have attanea the age
of 25 years ac on 151 August, 19961 ¢ he
TSt Ndee Loun batn not earhier than 2nd
August: 1971 and not later than 1 August,
ta7g

NOTE : CANDIDATE SHOULD HNOTE
THAT ONLY THE DATE OF BIRTH AS
RECORDEL IN  THE MATRICULA-
TION/SECONDARY E XAMINATION CER.
TIFICATE  OR AN EQUIVALENT
CERTIFICATE ON THE UATE OF SuB-
MISSION OF APPLICATION WILL BE AC-
CEPTEDBY THE COMMISSION AND NO

SUBSEQUENT REOUEST. FOR TS
CHANGE wiLL g8E CONSIDERED OR
GRANTED.

{B) L:x-sev.ceman fullihing the conditinng
lard down by 16 Govt from me 1o tim
Sl B ataved o deduct miltary servicy
from then actualage and such resultantugo
should not exceod the presctibad age 1 mit
Ly ore tnan Wee years
Canudates admaiod 10 the exammaion
under this age concession will be ehgibie to
compete for ali the vacancies whetner
reseived or nat lor ex-servicemen,
CE e SO G means a persen, who
has setved in any tank whether as a com.
Dalast o non-combatant i the Regular
Aty Mo Aal cree olthe Indan Unian
1y
A Gt Gom such service afier
vHNINg s her peasion; This would
SO nchue persang who are e
feased 1ot at the own fequest al-er
havmg tdined thew pension,
Whe has heen teleased fiom sush
Peivea o0 aedical grounds Ay
“Ble 10 miltary service of circtinistan.
s beyond tis control and awatdod
medical or other disability pension, r
Whohas beon teleased otherwise than
on hus ovin request from sych service s
stresult of reduchion in establishmen,
w1 Who has been teleased from such
vice after completing the spacilic e
0d ol engagements, otherwisa than at
he. own request o by way of disnssal
or discharge on account of miscondu.t
o neltowecy, and has been given
Yratuiy. ang includes personnel ol o
Terttonal Aimy of the lollowing ¢
legutiey vig :
b} Pension holders for continug,
e biesed LHervice

&

{c

o1 Petuony walh disaiity antetl
bt 16 litary Setvice andg

w) - Gallariey award vanners

NOTE : I'Ex-setvicemen who have itheracy
1oined Government j0b n Civil side alivn
availing of the benefits given 1o ex-gor
vicemen lor then re-employment are also
eligible 10 the age concession. However,
such candidates vall not be elgible for the

[

\b.\

benelit of reservaton
Concession,
NOTE 111 The periad of ‘Call up Service' of
an ex-sarvicaman .in the Armed Forces
shallalsobe treated as sorvice rgndared in
the Armad Forcos tor Putpose of para 6(B)
abova. .
NOTE :1ll For any sarvicoman ol the thag
Atmed Forces of the Union 1o be treated as
Ex:Serviceman lor the purpose of securing
the benolis of fesatvation; he must have
already acquired, at the relgvant time of
aubmilting his apphcatiun tor postisatvice,
the status of ex-sorvicemen andror 15 1n a
position 1o establish his acqure enttiement
by documenlary evidence from the compg-
tentauthordy that he would bereleased/dis.
charged from the Armed Forces within the
stipulated period of one year trom the clos-
ing date(l.6.17.5.96) on completionof hls
assignmen,

The form of certilcates/undenaking 1o be

submitted by candidates in theg conngclion

i@ given v Appendu IV & v,

EXPLANATION : The persion serving inthe

Atmad Forces of the Umon, who on retire-

ment from service, would come under the

category ol ‘ex-serviceman” may be pet-
nutled to apply lor te-employment one year
telora the campletion of the speciiedierms
ot engagements and avail themselves of alt
cancassions available 1o ex-servicamen
tt shall not be perntied (o leave the uni-
lorm untif they compiete e specilied term

@l engagement i the Armad Forces of the

nion

1¢) The upper age hmut i an these cases

valibe lurther relaxable.

9 Upto a maximum of hve yearst acan.
adaie belongs to Sehuedulen Caste or
a Scheduled Trbes.

) Uptd a maximum of 3 years i a cand)-
dale belongs 10 Oihes Backhwarg
Classes n accordanee with DP&T
oM N0.430132:95. g1t {SCT) dated
25195 Deparimental OBC cang:
dales applying for Rectuiiment as dr.
tect reciuils would atso be enttled to
the benelits of age-rélaxanon as per

. the said OM dated 25 1.95

<n Upto a maximum age of 3 years (8
vears for SC/ST) to cand:dates who are
donalide repatriates of Indian Orgin
trom Kuwait or Iraq and have migrated
1o lndia atter 151 May.1990 but before
22nd November, 1991 1n accordance
with OP87's O.M. No 150121 1-90-
Esi() dated 22.11.1994 -

v 100 a maximum of three years (eight

T e iz S&(/ST candidates) in the
case ol Delenca Firsonnel disabled in
operation dunng hostilities with any

.. loregn countty or in a distrubed area
and rteleased as a consequences
thereot;

121 Upto a maximum of 1¢ years i he
candidate is a physically handicapped
person. For candidates belonging to
SC/ST wha are physically  haad)-
capped, the maximum telaxation of 10
1S permissible for physically handi”
Capped persons shall bi: i additon to
the age relaxation provised i terms of°
Sub para (i) above
Upto the age ol 35 Yeor unio A0 years
fos members of Scheduled  Cas.
tes:Scheduled Trbes) in the case of
widows. divorced women Judiciatly
sevaraled lrom thor husbands, who
are nol rematndd,

v} Upper age limit is refaxable (o retren-
ched employee’s of Chukka Hydel Pro-
fect Authority in Bhutan who were

as Exs or for Fee

vy

nimd
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RECRUITMENT OF CLERKS, 1996 - FINAL RESULTS

The Staf Selection Commission conducted an All-India Competitive Examination on 22 91996 and re-examination i
21 10 8 1997 for candidates of € (six) centres viz, Dehi. Meent. Aligarh. Kanpur Patna and Kamnal, for recrutment!
* e pests of Lower Division Clerks for vanous groups of Services. namely, Group X' posts in the Minislries./Depart-t

w5 anached offices of the Government of india and Group 'Y posts in the Subordinate Offices of the Government *
ot india !
2 Out of 43. 388 candidates quz!iiza in the written pant of the examination and were called for the typewriting test .
suriect to their eligibility, 32, 109 candidates actually appeared in the typewriting test. Out of the candidates who
appeared in the typewriting test and from amongst those qualified in written examination, who had sought exemption

from typewrtting lesl, 6,811 candidates SC-1156, ST-96, DBC-2175 and UR-3384) have been recommended for ' "
am‘r‘ié"“q——fen o the posts in Grotp X" and Gro up "Y' subject to their fulfilling all the conditions of eligibility and also i candidates from whichever zone they were available, sub

the conrectness of the information fumished by them in their application forms. Out of the above mentioned 6.811
candidates, the names of 120 candidates have been excluded from the results. Their candidature is either provisional
<7 zubject te grant of exemption from typewriting test. The roll numbers of these candidates are given separately.
Hominaticn of these' candidates will be made if they are found eligible for appointment in all respects with reference
i ine Notice of the Examination. They may get in touch with' the concemed Regional/Sub-Regional Office of the
Ceinmmission for getting their candidature cleared. Reserved calegory candidales quairtying at general standard have
te-n shown in the result with a single asterisk marks ().

4 ©or Group ‘X' posts 2127 candidates (SC-338, ST-38, OBC-616 and UR-1135) have been recommended for
2py wintment. For Group *Y* posts 4684 candidates (SC-818, ST-58, OBC-1559 and UR-2249) have been recom-
my: yed for appointment. Such of those reserved categeries carlidates as qualify at general standards in all respects
have been adjusted against UR vacancies. . .

4 The Select Lists for ‘X’ Growp and YY" Group posts have been drawn on all-India merit basis keeping in view the legal
ac.12a/epinion communicated on 20.2.1998 by the Govemmenl & Indz lo the Commission i regard to the imolication of
< ridgement of the Honble Supreme Court dated 0.12.14%%5 invhe case of Radhey, Shyam Singh vs. Union of Indis {C.4.
v ~130.0f 1995). As per this legal advi~e_even in 1306 of examinatior. which had already been natified and coraiucted

i unfilled 'Y’ Group vacancies in respective categories, in zones, in wh

, I accordance with the mlsdmmiomeda!eotprumneridme‘sﬁdmh

3 prepared on all-india basis and selections and appointments wil also be made on au‘rlfda basis. .

5 ‘.Whﬂe"drawing the above said Select L ists, the Commission have taken into account the following factors, keeping
ind broadly the fact that the examination had been notified and conducted on Zona! scheme basis :

(a) Subject to their merit position on ai-India basis, candidates with first preference for Y" Group posts have been first

adjusted against vacancies in their own zones 1o theextent of availability of vacancies (like SC, ST, OBC, UR.etc));
—

==
b) Select List tor ‘X' Group vacancies has been drawn, subject to their merit on all-India basis. fron: i} candidates who
nave given firsi eterence foi *X' Group posts, and ii} such of those candidates with first prefererce for 'Y’ Group
posts, as couia not be adjusted in their respective zones; R
{c) Such of those candidates with first preference for ‘X’ Group posts as coutd not be accommodated agains X' Group
vacancies on the basis of their al-india meri,, were adjusted, again subject to their merit position on All-India basis, against
ich such candidates wrote the written examinstion;
TS it zones have been filled up by aliocating
: ion on all-India basis.
6. For candidates belonging to reserved categories for who ai lage of vacancies are reserved, the
*  category slatus of such candidates are shown agains! their roll numbers. It is important for such candidates to note
i thatthey have been declared qualified for the category mentioned against their roll numbers and relaxed standards
have been applied. Therefore. if any candidate who has been declared qualified in any of these categories does not
actually belong to that category, he/she may not be eligible to be included in the Select List. It is in the interest of the
candidates to immediately contact the respective regional/sub-regional office of the Commission in all such cases
v where they do not belong 1o the category shown against their roll numbers. '
4 7. Actual nomination of the Select List candidates and their appointment would depend on the actual vacancies
3 available in the respective department/offices, apart from the successful candidates satisfying various conditions of
1 eligibility prescribed in the Notice of the Examination. Due 15 non-availability of qualified candidates in ST category,
{

(d) After allocation as per (a) ,' (b)and (c) above, the unfilled

adequale number of candidates in that category could not be recommended to fill the ST vacancies in full both in 'X'
ZCroup and ‘Y" Group posts. ’
These resulls are being declared and published subject tc the final decision in O.A No.1614 of 1937 in the Central
~dmirastiative Tribural, Principal Bench, New Gethi Sanje<v Kumar vs. Union of india & Others. (Argumanis in this
sase, were concluded in August, 1997). - :

é
;
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TELEX-200 201
iy SIT'N R a@'f‘(ﬂtflr faamr
ggiR@Fe (@ar ), wfugy, e

S PEED _ POST INDIAN AUDIT AND

sfmﬁw Fisr ACCOUNTS DEPARTMENT

Accountant General ( A &: E ), Manipur,
Lamphel—795004

o “‘.‘,\-" R s . s
. 'J - - - ‘. ‘ N A L f ] o
11?"')';‘; ‘20 GRAM-ACCOUNTS IMP!— AJL ' ’ / -

faaiw 28
Lstt E)/2-24/SSC ~-96/160 Dated the(ZZPtirNov 456+
No LM )-/ /35C/95-96/1607 q HIRE 691x / Govt, of Indja
To : : BRI T o
- : TTAVE SELELTION COMMISSION
. The Regional Director(NER) »emn
- Staff Selection Commission ? DR Csag
Nabagraha Road ﬂ%) 3

Chenikuti Hill side : . 82U by~
Guwahatl1-781003, Lo h/DnnyIQo,,“”.
ia1g1eY [ Guwahati

Subject'-Recruitment of Clerks 1996-colledfion
of vacancies thereof.

. I am to invite a reference to Govt.of India,

Staff Selection Commissiog,New Delhi's letter No. F"No.
10/6/96~P&P dated 3/10/96(forwarded by Head Quarter
office letter No.1480-NGE(APP)/9-~96/Vol.1I dated 1/11/96
on the above subject and to forward herewvith a’' prescribed
profcima duly filled in for further necessary action at
your -nd, :

In this regard it may be mentioned that with the
fresh requisition for LDC's/Clerks as mentioned in;the
present letter,the requisition made vide this office

., letter Nol Estt(A&E)/2-24/SSC/94-95/1190,dated 7/8/95 may

v-/\

a/

"be Lroated as cancelled, Appointment of one C/T.w.r.to

your letter No.F.No. SSCG=~A=11011/47 /95~ 96/NOM/2689 dated
24/9/36 is under process.

|
Yours faithfully,

02/]//{‘376
(STEPHEN {JIONIGRAY)
Dy.Accountant (enerai(ASE)

Encl: .As stated above

b4y
Memo lio Estt(2&E)/2- 24/S5C/95-96/1608 Dated the;a”%h Nov.'96,

Copy forwarded to:~ ;
The Comptroller & Auditor General nf India
10-Bahadur Shah Zafar Marg
Indraprastha Head post office
Post Bag No,7

New Delhi-110002, for information.

ps (STEPHEN HONGE AY)
/”x\ / Dy.Accountant Gene;al(AgL)
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: ENNEXUBE, >4
(To be utilised by user nifices) ok
Vacancies 1n posts of LDC/Clerk to” be filled i the
Subardinate offices af the Gavernment of India durint the
period from 1.4.97 to <1.%.98 from the Rectt. of ngrks,
1996 (held by the Commission an 22nd September, 19246
1. Name of post : L.D.C, :y}
2. Pay Scale :RS’950'20;1150—EB—25_{560/_
‘ V7
3. Nam» of office and fﬁ
Mini=try/Department Office of the S SR .
: . e Sr, 2
under which functioning :Indian Audit & ﬁcggggtiygégi?ipur
4. Full address of office  :0ffice of the S N _
| Sr.DAaG(A&k) ,M
- . ~ Imphal - 795001 \d3) Mand pur
5. gtate/Union Ter_rxtory in ¢ Mal’lipur B
which located ;
b. 7ane in which located ’ A :
7. Mumher of vacancies r
i
(i) sC X
(i1) ST 2
(iii) 0BC X
(iv) EXS . X .
(y) 0OH X :
~(vi) HH X
(vii) UR 2
Total 5 —
NB: The vacancies for FH and £YS are to be worked out with_’
roference Lo instructions containad 1n Department af
. prygonnel % Training . O.M. P NoG. D6t/ 16/ -Est . 5CT
’ Jated 20.9.94 and 0.M. " No. 3&012/58/?2~Estt—58f dated -
1.12.94 oo , " - o .
’ o .
Q. Tntal approximate-numper ot
vncancies likely to be filled
{or the period from 1.4.58 to 21.3.9% :
, : f not; : ad
flncluding'reservaticn!position) T ‘ygt‘pFOJECted
Signature Z:—yr“’/] QS}’I*[“IB
{ U U v . 1
Name STEPHEN HONGRAY '
gtaton__Imphal DesiqnatinnwyﬂG(ﬂ&EYJ;
Date '23‘7,.”7'/‘.P_C'....*_,-m_‘,.w..,_ Tel. No. . <’-)- JIZ 859? G'T EEEARRALAE ¥
' Aoty e e
e 1iﬂ[<mzunvnﬂ Canbi @

: Office Sqnl()[ﬁca i
‘ bﬁanipur.\n)pﬁah
1

ﬁtta?fe",

Fle

X

-

AR

Q

P e ¥

P




~ . . L ; &NNEXUR‘E—AM
N _ N VANCANCIES IN MANIPUR ZONE(ZONE~14) FILL~D UP ON THE BASIS OF >
T, e : RECRUITMENT OF CLERK'S,1996 - EXAMINATION. @
e\ : | ' ,
Renk NO. ' Name C§t8g0ry Deptt./Office Nomination letter No.
— . & date-
. Vacancies:-UR-03, ST-02%_05{For wenibur) '
./ SLY/0001/¥2 KHONGMUNSHANG HONGSHA ) ST ACCOUNTANT GENERAL(A&E), Imphal. No.sscs.A-w1911)71/gg_
' . y : : Nom.Vol.I/436dt.25.3.98.
14/SLY/0002/Y0 MD. AKHTAR HUSSAIN - OBC g
( qualifiied as General) -do=- : , —do-
14/SLY/0005/Y0  MD. SIRAJUR RAHAMAN%ZZ O8C R |
(qualified as General) -do- ' —do-
e ;4/5Ly/0006/y2 LHUNKHCMANG KIPGEN ST. " . _ ‘
p// B PR Tme s -do- - =do-
5. 14/SLY/0007/¥0 Y. PRASANTA SINGH sc : -
' ( qdalified as General) ~do- ~-do-
Vancancies:- SC-1, ST=1, Total-02(For Manipur) - - .
1. 14/SL¥/0009/Y1 Y. IBOMCHA SINGH sC COMMISSIONEZOFHINCOME TAX No.SSCG.A~11011/71/98-
2, 14/sLY/0010/¥2 THANGMINLIEN HANGSHANG . ST ~do- : ~Go-
Vancancies:- ST-1{For Manipur) _
1. 14/SLY/0008/Y2 SARANAO MERCYSON. .| - ST CUSTOM & CENTRAL EXCISE, Shillonge. ’
S - : R No.SSCG.Aw11011/71/98~
= . e et i . 7 Nom./459 dt.26.03.99 o

Vancacie5°~lLR—l(Epr vanipur).

1. 14/SLY/0003/Y0 SWARUP BHATTACHERJLE GEN COBZCHING -CUM~ GUIDANCE, Imphal. -
, No.SSCG.A-11011/71/98~

Nem./823 dt,27005n98

»
-

Vacencies:JJR-l(For Manipur) .,

Le 14/38LY/0004/Y0 PIJUSH GEOSH _ GEH M/0O FPERSCNNEL & PUBLIC GRIVENCES, ‘@\i
' New D=lhi. (For Maninu'“) No.SSCG.A-1101 1/'71,/\3:;_ . -4
Nom./ 4&+.24.04.98.

gteeg%ﬁe
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Ny CONFIDENTIAL/REGISTERED
| OF¥ICE OF THE |
S8.0Y ACCOUNTANT GENERAL (A&E)
/, MANIPURIMPHAL
No.Em(A&.E)/z-24/530/97-98/ Yo |
N Dated 21-05-98 : o
f L
To . ‘ ‘v
The Regional Director (NER),
Staff Selection Commission, _
Rukmini Nagar, P.O.Assam, :
Sachivalaya, Guwahati-781 006. | ‘}
z |
Ly ]
kg |
Subject:- Clerks Grade Examintion 1996 » Return of Dossiers. £ ) 1,
L Ja
Slr, ' ' . \ h {1:
Jam - .to'invite areference to your letter No.SSCG./A-11011/71/98- .
Nom. Vol 11436 dated 25-3-98 and to state that this office iy unable to accommodate ' |
all the candidates sponsored for the post of Clerk/typist by you. Out of 5 dossiets, | |
only 2 (two) candidates can be accommodated as the present Post Based Roster \*:
implemented with effect from 7/97 vide G.1. M/O Personnel Public Gricvances ,’(91
Pension cic. db. 02-07-97 does not allow any more. The 3 (three) dossiqﬁ;s of the Q\g ,
wpdermentioned candidates are, therefore, returned herewith. . éo\\'f
. . . RN T
. Khongmunshang Honggha (ST)” 4411192 14/SLY/0001,Y2 b
2. Md. Akhtar Hussain (OBC}{X“)‘ 4412157 14/SLYA00LYO ' : “?ia&x
3. 1)unkhomang Kipgen (ST) _ 4412004 14/SLY/0006/Y2 R
- . ' %G
‘- ' . “he 1
Kindly acknowledge receipt of the Dossters. opone

Yours faithfully, g

' o N i | |
Encl:- As stated. Ml’mu/lﬁ/ fe
, / dvp - |
At » ( Niranyan Baidya )
%ﬁwﬂ Deputy Accountant General( ALL)

e N -

B
S,
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_# ANNENURE: /6

OFFICE (F THE ACGUUNTANT GENERAL(A&E). 39
: MilEUR;IMPHAL.

DAG/ Admn (Aub) / 2- 39/Recru1t/84-94/ Imphal,the 25 5:9%-

In Continuation to this vtilce Memo NO. 24 —55C—=TF~T3/¥3
dated,_______Shtl/Slﬂi/N‘odzj{u{. _S’zf‘tn;'u‘r_ ?nXan_uflu , is
offered a tanporary Post of Clerk/lypist in the Scale of Pay Of kse
3050-75=3960-80~45%0/~-plus the usual allowances sanctioned by the
Govemment of India,His/Her a,PPOi.nﬁme’.lt{will be subject to the

[2N

following terms and conditipns.

. . . ) )
i) ‘he appolntment is purely temporary 3nd Wi}l‘,p‘?,‘governed by
the CbC.5(T.5) Rule, 1965 and in liable to temination without ass-
e DAV I . D PREIRB I

fgning any reason under Rule 5. '
i1) He/jhé"is liaple to be transferred to any branch/zon®l ofldice

of the Accouitant G eneral(A&E), Manipur elther in existancq" or likely

to be formed in future,as well as to the sepirated accounts,Oxgani-

sation under the State sovt.of India as on such terms and conditions

deci ded by the Lepartment.
L iig) He_/_;ihé'wj.ll have to semply with the requirement of the G G Se
(conduct) Rules, 1964, and the plural marraige Act.All Rules or ordere

|

)1}

‘x
|
'\
|

(mvp

; :

A

already in existance of issued from time to time regarding attendence

duties,discipline, conditions of service e’cc..wil'l" ;"u'ﬁomotf.éally be
applicable to him/her. e L

iv) 1If he/yze” belongs to & Sch‘eflu}e.qii:%_e' i\m}gi_.'prefesses the Kindg/
Sikh’ réligio_xﬂ,he/'sl'xe.sr'xodld report anyl change of religion to the
appolnting authority tamediately such'a -changé takes place

v) . ,He/?aé'should gi've‘a 'decla;;atLOn'of kiis'/f;ef home town for the
purpose of leave travel congession vithin ‘6 months from the date
of entry in to service.

vi) If the offier is accepted by him/pe{,he/she should sign the
acceptance of the offer in the form enclosed and report persondlly
to this oftice imnediately but in 3ny éase not letter than 2%.¢-93
He/;hé ak Ls ¢lso required to produace the following certificates/
documents to this office on the day of his/bef first report.This
otLfice is liable to laps if hq/;he does not join.,on or before the
stipulaced date.

vii) Original wmatriculation Certéiﬁicates and/or other certificates
in supportx ot age, Uf_gree cereificate and other educational qualif-
ication certificates.

viii)do objaction certificdte from his/pet previous employer and
releaseéd order from his/per employees accepting his/her resignation
from that service,in case he/shé was esrlier emp}oyed under Govt.

semi Government and Autonomous body.

P

o
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b He/She should pase Typbng. test/Depirtmental Examination in
accounts aft.r u“(lelgoing trajning within one year from the date

of his/hef joining the Service,and 1f/she cannot rese this examina.

tion in two changes one year of nis/pe/r Joining,he/(sné will be

dischaged from oerviceg

Sd/ -

5re by. Accountant General, (A&E),
LI

)
e
A ° . N

To
S“rl/:k{lt/}\(é C‘{CL q’ ?((/ e, ot Z)mwl 1\7 .. o )

A}

“((‘/()' {/{L”y((h‘%ﬁC) L] L ] . L * L ] L L " .:-.;‘ A
J .0././25.' e:/{.fcﬁ;/ TR L L.
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ANNEXURE- 4/7’

Ot. Lilong,the -22_ti1 July/98,
BIST:THOUBAL,MANIPUR,

10,

THE REGIONAL JUIRECTOR (N ER),
STAFF SELECTION COMMISSION,

* RUKMINI NAGAR ,5ACHIVAYA, L
P.O. ASSAM-GUWAHATL~781003,

L
E

Sub:- Recruitment df Clerka«1996«Final Ralultl & giving
' of offer form thepgaf,

Most, respectfully sheweth, &

, I beg to stats thgt in tha Employment News (Weskly)
Naw Dalhi,puhliahed on:28/3/98 ta 3/4/96, _!P pptuIt for
Rearuitment of Clerks was. given by “STAFF- 3£L TICN CONNIS&IQ&“‘
Group wise end also a8 per: merit pnaitioniﬂqf Rnil Wa.4412757
appeared at $1l.No.2 pf 'Y" Group Zana naniput;

ey -——-—.. A

As psr condition No.S(a)nf the publiﬂ&t onhﬂiafarenas |
should be given to candidaeg a8 per thalir marit‘paaitiun to tha.
extent of availability of vacancy- in thai: nwnwtome. But.ong "
of my neighbour havinq ﬂull ‘Na, 4410916 uhanqddwnn bth pnaﬁnion
has' got his offer form the Zanal AvBy, (R & E)iManipur on s
29/5/98 which is very. mach aurpriaing to mey - e

"-%.

In the light pf .the above fact it“iﬁ reques tad
to enlightan me 1f any changa of policy: férigiviig appaintment/
offer was mads by the Ccmmiscion end if thare was no sush -
changs the reason far not giving prafarenchaltﬁarfmerit
position, TS RS

THANKING YOU FOR THE CLEARI(ICATIQN AT THE EARLIEST:

-Youds falthfully,
TR
£ MOs AKHTAR HUBSAIN ) ;%
Successful Candidate of Clnrkgg1996.

o2 | " Rell Mo, 4412757,
Lilanﬁ‘Tairan Makhang.oiah.Thauhal,manipur.
: i Lilpng—?ga 304
i (O
/4&69%@6/ o
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\J : VEY g Ty :
' No.CI- A (= SURVEY 01 INDLIA .
o ?Q” HOILH 1ASTERN CIUCLE OFFICEH
. > 9 POST DOX No,89 .
\ RN SHILLONG-793 001 (MEGHALAYA)
}/ - thed,the 10 Aug, 98-
/ TO - ////l .
e .
M- Arhiaa Hivssain,
ALlesnia 1y e, (_cu\')']an? i
PoLlilong. ryg 13 :
lnHDﬁfU, o plae
Subs - SISLLC O AL ) IMENT T LUL_POST G GLERK, LOWER
DLVISION T CUIVEY OF INDTA 2 ‘
6 On the basis of pesylt of Clerk's Grmde.Examination,.
199

JOur name has bheen sbhonsored by the Stafy Selection Commission
(NERS;Guwahati for appointment tothe post of Clerl,Lower Idvision
in survey of Indialﬁhillmnn.You are therefore,offered appointment

.as Clerk, Lower Divisdon i Temporayy Group'c! Minlsterial listablish-
ment of Lhis~01rcle. : - »
2 The offer of appointment, 4g subjJect to the following
terms sndg conditions s ’ . L -
\ t . . .
(a) Your pay winl be @ B, 3050/ +M. in the scale
of pay o1 ., _'505(‘)~~'/',>~394.-O~b()-—~f;‘,:90,p.'l.us other
Alloviencee o admlssible to Central Govt.meloyees.
(b) xou being deelareq medically it by a Commissioned
medical offdcer op o Civil Burgeon of g Civil
statilon, , " ‘
(e) Your fxeculting a Securily Bong as prescribed
by the Goveynment, : '
| . P
(d) Your tems of service will be as 1aigd down in
Circular Crdep Mo l37 (fdm) dt.01-10~51,0f Survey
of Indde &5 pmended from Cime to time, :
(e) You may be posted elywhere in-the ‘Union of Indig,
Including on aqetive military service with mobiliseq
vurvey Undis,
(1) 1uu‘§re.nlyu viquired to attain requisite Knovwledge
I Hindi g Hina g typewriting 8% per relevont
orders In (e, ‘
() Your DTUHUPJH[ 1L ordginal documents/certificates
as menlioncd in pays 3 below duly alttested by
Lhe authorst e Specifded Cherein, '
,;éﬁe;x% ) , :
q%zZ;§Je ‘ Contd,,,.p/2
]
I

. ANNEEURES A
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2. If you acceplt Lhe above Leims and conditicns,you are _
required to report Lo the bstl. & secounts Officer,North.Bastern
Gircle Office,shillony oLl 0200 hrs.on 01-09-98 at your own expenses
*with following documents/certificates complete in ell respects :-

(a) kducabionsl Certificote:-(in original with two
nltesled coples thereof)i-~ .

i) Matriculation or High Schcol Leaving Certificate
or egulvalent, ‘ '

11) You moy also produce your any other higher
educstional certificate(s). - :

‘ (b) treof vl spe 1= (Vig,hdmit Card with two attested
coples Lhereor)if 1t does not sppear in your
matricul-Lion or High $chool Leaving or equivealent
certificate,to esteblish that you are over 18 years
end under 25/30 years of age as 09&91308-96.'.-

(c) Charecter Certificate :-(on the fdrmﬂenclosed)from :
the Heod of the Institution/College lest atltended by
you,duly eottcested by o Stipendary First Class Executime
Magistrate.

ical ificate :~(on the enciosed form)0.91(Cor)
duly completed and signed by ¢ commissioned Medical
Offdlcer wr by @« Clvil Surgeon of a Civil Stctdion.

(d) Medical Certific

(e) Leeloyation regparing merrigpe - duly attested by a
Gazetled OffTicer.

() Indcrfeliing :=(on the encloscd form)to the effect
Ehat teosnpointmerting 1s subject to satisfactory
veriliestien of your ohoraeter and antecedents. In
coseyely dverse vemnrk(8) is/are found there in,
your service will stond terminoted forthwith under
lule U of C.C.s(Temporary Service)lules. . B

(g) You will not be repatrleted from North Hastern. Region
for next ten years, SRR .

(h) sT/5C/0BC Certificate(on the form?%ﬁcloéed)duly'signed
by the Ddstrict Magistrate/Depuly:Commissioner/ Sub-
Divisional Mepistrate es the case meyibe. - »

(1) "Altention forms"(three copies enclosed)are to be filled
up neatly and correctly.Threc copies of Fass-port{ size
photogrephs(size 7em x 5cm),one copy of which shoul.d be
dily it sted by Gazelled Officer should also be . :
srubpcil e cdenpwith (e above mentioned attostation
forms,,

Go Fleese nobe Lhat 11 you are-not declared medically fit by
the competent lMedicsl fficer as mentioned in pera 3(d) above,you
will not be appointed, ' :

éo Please also nolte that 1f vou fail to report by the
stipuleted time end dote without any information to this office,the
offer of appointment will be treated as cancelled., ' e

Pleuse acknowledpe veceipt.

‘ e %G8
- ( T, CGUPTA YBRICADILR
DILBCTOR, NORTH BASTERN CIRCLE.

Copy forTac o s Crneno o) Stalf Selection Conmndssion,
et o adndnd Moanr, PLOLAssam Sachlvalaya,Cuwehati~
AU 000 wils veforcree o hig lelblen No.58CG. A~11011771/
Dihvelom ol T ool dp,28-07-98, e

Copy to:-usil, & Acccnnls Officer,lorth Lastern: Circle Office,
L S}‘)"‘»‘l’ """ ’ ' hd

ﬂ%@/ N
et |
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The Regional Director ( NER ),
Staff Selection Commission, :
Rukmini Nagar, Sachivaya, ) Hi
P.0. Assam - Guwahati - 781003. e a

Sub 1~ Offer of Apvointment to the
| post of Clerk, Lower Division in
survey of India, dated \'»‘-\10-08-1998,

AND
]

Request for your kind con -
sideration to issue me ofier of
oprointeent to the post of L.D.Ce.
in the O0fiice of accountant General

of Manipur in its vacant post by . AN

recalling the earlier offer formm as
mentioned above in complayance of
the recruitment rulese.

Most Respectfully requested.

il

With reference to the above subject I am to
cordially request you, the following few facts for your
kind consiceration and favourable order, please :~-

1o Thut as per the result published on 28/03/159C
to 03/04/1598 in the Employment News (Weekly), New Delhi

for the Recruliment oi clerks as given by " Staff Selection =

commission " my Roll No. 4412757 appearediat Sle Noe 2 in
the merit list sreup of 'Y' group Zone, Manipur.

2. That I would like to draw your kbnd ettention

to the contants of condition Mos 5 (a) of the "Recruitment
of clerks, 1996~ Final Results, thereby stating, "Subject
to their merit pusition on all India basis, candidates

with first preference for 'Y' Group Post have been first
adjusted againet vacancies in their own Zones to the extent
of availability of vacancies (lLike SC. ST. OBCe UR. etc )".
My prefeience le/was for 'Y' Group Poste.

)
Be That unfortunately by suppression }Ehe rules and
regulations of the recruitment, the candida%e under Roll
Noes 44110916 who was in the Dth position in the result list
was given offer form in the Zonal A+G. (A+E), Manipur on
29/05/1998 by supersede \neglecting) me who passed in second
position in the sald merit liste. ‘ .

Lo That in the mean time I have been offered of
ep-ointment to the post of Clerk, Lower Division in Survey
of India by the Brigadier, Director, North Eastern Circle,
through Registared post, dated 10/08/1998. To that effect
I am to request wour Authority to kindly reconsider the
said off-r form as I am known that thers are vacant post

Altt@h/ «ev..Contds on page =:( 2 )t-

FY oot
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(2 )i

01 Lower Nieviaion Clorks in office of Accountant General,
Manipure Ay I was a candidate, giving first preference
for 'Y' Group fost your authority may kindly arrange to
raecall the eurlisr offer form and to give offer form to
the post of Lower Civision Clerk in the office of tne
Accountant General, “anipur in its existing vacant vost,
as early as pcasihloe.

Under the circumstarces stated sbove I am to
request you to kindly consider my prayer and te pass
necessary order befcre (01/C9/199R on which I am compelled
to reypoet as for Joiring to my duty vide the existing
offer form. . :

I will evoy remain faithful)l and obedient to
the Authoritye

Yours faithfullye.

( MD» AKHTAR HUSSAIN )

Lilong Tairen liakhong PeGs/i«S5e
Lilong, Thoubal DNistrict,
Manipur.

rnclosed :-

1« The Fhotostat copy
of the offer of Appointment
of the Post 1..11.7« in Survey

of Indiae.

1. Account Geroral, Manipur.
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the copy. - Date fixed for notitylng - requisite 'atamps and . was ready for delivery. copy to the applicaiit,”

. the requisite number of follos . ¥

stamps and folios,
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e o o .

I THE GAUHATI ~HIGI‘ i COURT
(ihe High Court of Assaﬁ,Nagaland,Meghalaya,
Manipur,Tripura, Mizoram & Arunachal Pradesh)

-

. IMHIAL BENGH

C1VIL RULL NO. 1013 OF 1998
: & s e,
K 8 Md. Akhtar Hussain aged about 24 years

'5/C late Md. Rahmaddullah @ Rahmattullah
of Lilong Tairen Makhong'P.U. & P.S.
Lilong, wistrict-Thoubal, Manipur.

«ee Petitioner.
- Versus -
Union of lndia
Staff Celection Commiss ion,
Blocy No. 12,C60,COMPLLA

LOUDIY 1L0AD
lew Uelhi - 110003 .

.

The Wvirector,

i'orth Eastern Circle (Survey of India)
Post Box No. 89, Shillong=793001.
teghalaya. '

4, The Regional birector (MNER)
Ctaff Selection Commission
Rulmini Nagar, Sachivaya,
.0, Assam-Gauhati - 781003."

5 ihe Sccountant General,
: rionipur, Imphal.

B, The Stote of Hanipur.

S 0% Contd..F/2.
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Date of epplication for af ’ Date of delivery of the Date on which the copy Date of making over the

the copy. Date fixed for notitying requisite stamps and was ready for delivery, copy to the applicant,
the requisite number of follos
stamps and folios. :

-3( 2 ):=
7. Met. Lircjur kelunan _
L/ owve —emsur Jaman of oL

Lilotg wnungaiathabi, F.O. &

P.. Lilong, iManipur.
... Respondents.
PR S L kT
GHE 1L '51E TR, JUSTICE HeK. SsMA.

For the Petitioner s Mr. Ch. Joycuandra Singh, Advocate.

For tie Rolpurc.erts 3 Mr. b, Ibotosbi Singh, CGLC,

242.2000.

[T

Date of orZer

O R_ L E_R

Heard !w. Ch. Joychendra Singh, learmed counsel

for the petiticner as well as Mr. N, Ibotombi £ingh,

N

learnet CUWC. ‘

The pelitiorer is working as LuC in the Survey

of Incia Oifice at Uhillong. lle wes selected by a

nolificetion [0.2/5/96~P&P issued by the Staff Selection
Cowrnisc ion publislhed in kmployment News 27 April to 3rd

May, 1996, 5long with 7th respondent. According to

the petilioner since he runked in Sth position the
petitioner snould have becn postec in the ofifice of

Accountaont Genercl,llanipur as LUC in the existing

' veC ey as por the rules. tiowever, the 7th respondent
Contd. oP/3o
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Date of apptication for , i it Date of delivery of the Date on which the copy Date of making over the :

the copy. Date fixed for notifylng requisite stamps and was ready for delivery. copy to the applicant.
the requisite number of folios

stamps and folios,

-3 3 )=~
checw £on! i below the petitioner has been posted
oo Lol i tne orfice of the Accountant General

Moripus.

Tie recpordents ha&e filed counter. ir. N
Tociom i Dargl, lerrned CEC raises a preliminary
Owj .Cluaucs v ila Teyard to the maintainability the
petition in view of the provisions of section 14 §

RN D]
an [

C

f the administralive Tribunal act, 1985. 1

-

- -
ol .

[

£0 UL the view thot the petitioner is prosecu-

Ling hic ¢.ue in the wronyg forum. Situatec as .such
iLe Chie voychandrs vingh desires to withdraw this

petition. Ln withdrawal this petilion stands disposed

OfL.

Lewulecs tosay that he ic prosecuting in

the wrone forum and limitation period should be

5%/ dﬂ) ‘ Contd..P/4,
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Date of delivery of the Date on which the copy

Date of making over the

the copy. Date fixed for notifylng requisite stamps and was ready for delivery, ¢opy to the applicant.
the requisite number of follos
stamps and folios. :
—3( 4 )im

COns

iderca by the appropriate asuthority,

if such

petitiun, dc f£iled before the appropriate authority

-

within 2 month frow todaye.

Sd/- HeKeSkline
JW cl,

Signeture of copyist
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ANNEXURT- A/t

—_— 35..

Annexure-a/3l

No Estt(A&E )/ 2~24/a5c/98~99 /2134

vDat@dw30*13m99‘
Ta, '
The Statf Selection Commission
Regional Office (NER)
Fukmini Nagar, ﬁssamlSachvalaya,
Guwahati-781CG04.,
Sub: Recruitment of one Hindi Translator

(Jr) and one Hindi Typist.

Sirv,

I am to forward herewith three copies of
@nmexuremi duiy tilled in for a regulaf
'tgmporary post of one Hindi ?Iranslator(Jr)s

one Hindi Typist and two clerk/LDRC.

R

Necessary arrangement may bevmada to till

up the vacancy of the above cited posts.

Enclisi—~ Annexure-i

(Duplicate}

© , .
Yours faithfully,
Sd/~
Sr. Dvy. ﬂccountént General,
(AZE), Manipur.
Jitested
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Court Case A Iﬁ,'ﬂﬂ i
e Al wdie (3,98
Most Immediate PRRHCI LT

q- 545279, 524651 — W\ 3t 2 ulzasy
- TR, By Speed Post ) - 781006
GOVERNMENT OF INDIA

TELEPHONE - 5452779, 524651
STAFF SELECTION COMMISSION
?

REGIONAL OTFICE (NER
RUKMINI HAGAR

p. 0. ASSAM SACHIVALAYA
GUWAHAT! - 781006

164h November,1998.

TELEGRAPHIC ADDNESS S BTASCLCOM

i

I
o
Coln

i

To . , R

Shri Niranjan Baldya,
Deputy Accountant General(ABE), o
Office of the Sr.Dy.Accountant |
General(ARE), '
Manipur,

IMPHAL.

-Sub - . civil mile No0.1013/1998 ~ Md,Akhtar Hussain
. Vrs. Union of Indla 8 Others in the Guwahatl

High Court, Imphal Bench.

bttt

t
i
'

!
i

S5ir, :

, In inviting a reference to this subject, 1 an to
state. that on the basis of recrultment of clerks, 1996 examina-
tion, this Regional oOffice of the Staff Selection commissicn
nominated 5 candidates for appointment in your office vide thils
office letter No.SSCG.A-11011/71/98-Nom./vol—x/ae.é dt.25.3.78
oith reference to your requisition vide latter no.Estt. (A&E)/
2-24/5SC/95-96/160 dt.28.11,96, After a gap of two months::
¥ou have retained two candidates for appointment and returried

he dossiers of three other candidates vide your lettex noj!!
Estt, (ASE)/2~24/55C/97-98/70 dt.21.5.98 stating that as pet
post based roaster implemented with effect from 7/97 vide .1,
tinistry of personnel, Public Grievances,Pensions etc. dte2.7.97,
only two candidates can be accomodated in your office, ”

Any change in vacancy position should have:ibeen
immodiatell jntimated to this Commission as results are declared
on the basis of vacancy position reported by the different
departments. This Regional Office vide its letter-No.SSCG;A—lloll/
71/98-Nom, /861 dt.11.6.98 requested you to explain reasong - for
not intimating the latest vacancy position of your office,The
reply of which is st111 awalted, As nothin was heard fxoii you,
the candidate Shxl Akhtar Hussain, (OBC~qualified as genernl
candidate),Roll No,4412157, nank No.14/5LY/0002/Yo was nofinated
to Survey of India, Shillong es all the vacanclew in Manipur
sone wore filled up at that point of time. Not only that, you
have relumed the dossier of the candidate wilh higher renk and
accomodate the candidate with lower rank whicg_yio?ateﬁ {Te
very purpose of drawing a merit list by this Comnission. /

: Mow, therefore, Shri Akhtar Hussain,Roll No,4412157
and Rank No.1l4/SLY/0002/YO has filed this petition in the
Guwahati High Court, ImphalBench, You are once again recquested
to explain the reasons of not intimating the cormission ;the
change in vacancy position in your office well in_advanse_and

{ the reasons for not acceptfﬁj‘tﬁé*aéﬁdidé{e securing higher rank
in the examination against the existing vacancy in your office.

\

kindly expedite the reply.
Yours fakthfully,

A2
s - A=
W [ ( A, BORGOHAIN )
¢ Reglonal D'irec‘tor(!-lEn) (

.

Yy

2
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OFFIGE OF THE ‘
SHHIOR DEPUTY AGGOUNTANT GENERAL (A%E)
MANIPUR, IMPHAL - 705 001 »

HQ.Sﬂtﬂ;/md;/fwh*‘uu(/W/~§9/1910. The 23rd December, 1993,

To

T “ional U]PPPLOP(”I
y S leckion (()unu‘:'ﬂon

Poltlh st iwerjonal QL e ' .

st nd Mapar
PoQ0. Assan >7chlvaaya
Guvohati e 781006,

CoBub e Hecruditment of Clerlkts Examination,1996 -
Acturn Zovsiers, '

o
}.
"3

Ty inwd Line
110N/ 75/ e

1 roference to your letter o.35CG, A~

U212 datng 16-11=913, I am Lo state that the

lv
Compatont author iy b decided Lo review the matter on the \ !
comnlainl of Shsd Alhtage ihresain, Rell Ho.4h12157 and fank
Hoo 18/S1v/0002/ 70 in this office., oo
| ' D
. , /
fouy ~re therefore, requested to cLurn hls dou81°rc. “
as Soon as poisihle (or [rther nﬁbr“"wry 1cl30n at thlu end, ‘
§ Pt
) ' ‘:: . v e A
"
‘\

Yours faithfully, = .,

W 94 ')(a

| ( STEPHEN HOLGRAY )

; , Deputy \cCcountant b@neral(ﬁub)
!

ety (i )/.__? /UBL/97-98/1911. Dated 23-12-98 -

Soari it

Ihotombi Eingh, | . : -
Ol CoGlb, 0, with reference to C1ﬂ1! é
Dl Rule e 1A/ Ach Car e Al

dAoTor iHWOPanlOH and necess wrwlactlon.

| 3| [ e

; . '3,[ ¢ ! o
1 N : x w3, zu)q/

; : Depuly itccountant General(ﬂu

27 Mo/ Phone « 03052285 (08

, A7/ Telegriom : ACCOUNTS IMPHAL
) 1 ’ :}:J ‘1, X rr“
WFEL Fax R EI LIRS C AR Tl -228323

{ :

'

g

. 7'_vv
‘-
3
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v e
. .



-38- .

‘ g

Mo.Estt(A&E)/2-24/.5C/97-98/
Dated ¢ The 8th January, 1999,

To

The Director,

North kastern Circle
(Survey of India) '
Shillong-7935001,

Sub :- Request Jor returning of dossiers of tkhiar
dussain, fLoll YNo. 4412757-Ranh Nol.14/SLY/0002/1C,.

Sir

' I am to stite that Enri Akhtar llussain has filed a case
under Civil itule No.1913/1938 in the !ig~ Court of Guwahati,Imphal
Bench for hi3 non-accommodation to the selected Zone, Reference to
this Civil Rule, the competent authority of this office has decided
to review tne case, '

! In view of this, you -re, therelcra, iecqguested to return

= his dossic. s to Staff Lelection Commission,fuwali~tl for orward
transmission 80 this oifice a3,as to enatle thic office further
necessary action,

Yours f.jthfully,

Lo

{ STEPHEI HONGAAY )
Leputy Account ant Ueneral (“&E)

Fiemo No.Lstt! A3E)/2-24/35C/97-98/ Dated, 08-01-99,

Copy to :-
The legional Uirector(.ER)
St-ff Selection Commission
North East heglonal Oifice
Rumini Nagar,P.U. Assan Sachivalays,
Guwahati-731006, .wi th reference to his let.er
No .55(CG-A~11011/73-98-Nom/24 :4 dated 28-12-98.

Leputy Acc .untant Ceneral (A&E)
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Ho.Eat t(A&R )/2«21;/590/97-9”8,/2376
: ' Dated 3 The 11th February,1799.
| ]
To o A
The Director o o |
Survey of Indin
liorth Bastern Circle
shillang « 793001,
- Sub 1= Request for returning of dossiers of Akhtar , ~
‘ - Hussain, Roll No.4H12757, Rank No.ﬁh/SLY/Uu”A/:”‘-
i " |
Six, | \'

in iRV1ting a rveference to thin office letter Ho. it (*1),
i : |

2-2//$5C/97-98 dated 0-1-99 resting with yoiu, I ém?to glal -

' H
b

date, i : g

that the information called for has pot et been{rgceived SN

You are, therrfore, requestad to expgditafthe mat!l-
! | i
{

su an to §VOid legal 1 - ‘(1~f1u~ [ et
W*‘f‘*/ Yours Faiithruj_)

™M
( STEPHEN-HONGRAY '
Deputy Accountant Gen: - '/ 70
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‘No. C- hé[ /17-Y-9 : SURVEY OF INDIA A
: NORTH EASTERN CIRCLE OFFICE
POST BOX NO. 89 -
SHILLONG- 793 001 (MEGHALAYA)

To . : ’ '
f \//
The Accountant General
. Manipur, Imphal- 795 001

i

Sub: RETURNING OF DOSSIER OF AKHTAR HUSSAIN, LDC RECEIVED
FROM STAFF SELECTION COMMISSION, GUWAHATI.

. Ref: Your telephonic discussion with the undersigned
y on date.

SJ..I‘. : ‘ v i

_ Dogsier of Shri Akhtar Hussain, LDC of this office can mot
be sent to you since the individual has filed a petition in the
Imphal Bench of Guwahati High Court regarding his station of
initial appointment i.e. at Survey of India, Shillong. At present _
we are in process of preparing a counter affidavit in this par- S
ticular case. Your attention is also invited to 5&8C, Guwahati's

letter No. SSCG.A-11011/73/98-Nom/Vol-II11/208 dt 2/3 TFeb 99

‘addressed to this office with copy to DAG, Manipur amongst other. R

- J

Your faithfully, !

J\J‘.;-\.. ‘}-w}“ A loy - Y
( B Bandopadhyay)
Director, North Eastern Circle.

<

Copy to: :
1. The Regional Director (NER), Staff Selection Commission
w.r.t. his letter No. SSCG.A-11011/73/98-Nein/Vol-
II1/7208 dt 2/3 Feb 99 addressed to this office with
v copy to. DAG, Manipur amongst other: If Shri Akhtar

Hussain is withdrawn from our strength “and =a .
replacement is pro¥ided to us we can send his Jossie;v4j>/ﬁ\
e S r

"to you.

- ‘\\2. Shri B.D. Ray, Under Secretary .(P&P), Staff Selection
R commission, Block No. 12, CGO Complex, Lodhi Read,
: New Delhi- 110 .003 for information. .o

Director, North Eastern Circle.
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o/a No,

81/2800,

M3, Akhtar Hussain ... Applicant.

w VS o .

Union of India andlctherg,

{ Written statements filed by the Respondents

' No., 1 to 4 J,

eos Respondents,

Ve

"

The written statements of the aforegsaid

Respondents are as £2llOws :=

1, That the copy of the O/A No. 81/2000

( referred to as * application ®

on the r2spondents. The respondeats have gone through

} has been served

the said application and understood the contents

thersof, The interast of the answering respondents

being common and similar. The common written statements

have been filed with all of them,

2 That with regapd to the
paragraph 1, 2, 3, 4.1 to 4;@ of
answering respondents state tnat.
mattexr of records ara limited to

hence they have no comments.,

statements made in
the application, the

all these being

such records and

ContQ,. 020

(o9 B

2i Govti. Standing

Centr

Addl.

entrsl Adminisirative Tribuna!
&uwahati Bench : Guwahati
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3e That with regard to the statements mads'in
paragraph 4.7 9f the application, the answering
regspandents state that in the izxétanﬁ Case, Survey
of India has not picked up any name from the list

of successful candidates of Staff Selection Commission,
but has placed the demand to Regional Director, &SC
£or sponsoring names of successful candidates, sines
there wer2 vacancies of Clerk Lower Divisicn and r
axargwiklt accordingly the S$SC sponsorsd the name

of the petitioner alongwith others for appeintment
against the wvacant post ofVClerk Lowef Division in
the Survey of India and thersfore the appointment
letter was sent to the petitioner by respondent No.34
Homination letter of 3taff Selection Commission |
sponsaring the name éf the applicant alongwith others

is enclosed as Annexure - Rl“

4, That with regard to statements made in
paragraph 4,8 of the application, the answering
respordents state that the respondent Mo, §
Accountant General, { A & E 5 Manipur‘returned the
dossier stating that they cannot accomodate more than
twn candidates as there was no vacancy. Thst being
the position, the znswering respondents_had no B
knowledge about the vacancy position :f the resPQxaaent
NO. 5 which is completely departmental. The posiéisﬁ
of the present vacancy is =189 not known to the

answering respondents,

Contdesedo
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I
Se That with regard to the statement made in

paragraph 4.5 to 4,12 of the application, the

answering respondents have no comments.

6o Thét with regard to the stateménts made in
paragraph 413 oFf the application, the answ&ring‘
respondents state that the respondent No, 5 in reply
to the letter dated 16.11.98 vide their letter dated
23.12,98 decided to review the matter of the applicant
only but stazting nothing subsequently about accomid-
dating the applicant. The respondent HQ, 5 alsp
failed to explain the reasons asked for in the letter
dated 16,11.98 for returning the dossier of the
candidate securing higher rank and accomodating the
candidate securing lower rank which viclated the

vefy purpose of bringing the merit list. As the

petitioner has already been intidated to Survey oOf

 India, Shillong ( respondent No, 3 ) and he has

already joined and working in that office, the
respondent NO, 5 vide their nffice letter dated
28412,98 asked him to contact that office for the
matter, In view of what is stated aboﬁe and in view
of the fact that the case was prejudiced, the
respondent No, 3 vide letter dated 2/3.2.92 not to
send the dossier to respondent NoO, 4 but send the

dossiar to respondent No, 8 after obtaining specific

ContBeeebe
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undertaking f£rom the rasspondent Ng, 5 that the '
appiicant will be accomodated ofter abtaining and

undertaking.

Te That with regard to the statements made

in paragraph Wo, 4.14 of the application, the
answering respordents state that the ra2spondent No.5
vide letter dsted 13.4.%92 that the dossier of thne
applicant could not sent to them as the same was
necessary to prepare affidavit in reply, in connection
with the writ petition pending beforz Honfble Gauhati

High Court, imph al Bench and also stated that in
applricant”

case, the appliCa " »is withdrawn from the answering |
raspondent, he could only be allowsd to be withdrawn

if a replacement/substitute is provided, /A Hud pestef-
Yome o eamdidele. was oveldable to provile replocem ed-
1o e Swwvey of oulia (Respondest oty ) / .
8 That with pegard to the statements made in
paragraph 4,15 znd 4416 of tne application, the

answering respondent have no commants,

% That with regard to the stataments made in
paragraph 5.1 to 5,6 of the application, snowing
the wvagricus grounds and leval provision, the
answering respondents state that those grounds are
in mO way connected with the answering respondent,

Hence, the answering respgondents have no comments.

contQecoeSo
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10s That with regard to the statements made in

paragraph 6 and 7 of the application, the answering

respandents alss have no comments to make,

i1, That with regard to thne statements made in
paragraph 8.1, 8.2 and 9 of the application, the
answeying respondents state that the relief sought
for relatas to the respondent Ho, 5 alone. Hence,
this answering respondents have nothing to say in

this regarde.

In the premises aforesaid,

it is, tneréf@ra pfayed that
Your Lordships would be pleased
te hear the parties, peruse the
recards and after hearing the
parties and perusidg the recordés,
shell further he pleased to
dismissed the application with
cost and/or pass such order that
Your Lordships may deem £it and

Propere

Verificatlﬂnu e ® 6@
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I, Shri (2. (R pyealn .

presently working as Accormte o r—  being
competent and duly suthorised to sign this
verification, d¢ hereby solemnly affirm and

state that the statements msde in paragraph

are true to my knowledge

and bzlief, those made in paragraph =

Yo

being matter of records are true to my information

derived therefrom and the rest are my humble

submissinn hefore tnis Hon'ble Tribunal. I have

not suppressed/concealed any materials/informations

from this Hon'ble Tribunal.

and I sign this verification on this |4

day of pMurTted, . s 2008 at Guwahati,

ol

Deponent.
(D: DOBAR )
Assousts Oftens
#1af Selection Commission (WERY
Government of Iadis.
Guwahati—¥81004.

S
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‘_&ﬁgﬁammmmﬂaeﬁwzﬂﬁmﬁmﬁﬁm%tﬁgﬁammﬁgﬁawm%“aqu'
‘jﬁ*ﬁfﬁﬁﬁmraﬁraﬁvl '
%5% THEARPOINTMENTS ARE TO BE MADE ONLY AGAINST LONG TERM VACANCIES. ¥THE TERM "AD-
- OUbBé\IOT BE USED EITHER IN THE OFFER OF APPOINTMENT OR IN THE APPOINTMZENT LE'I‘TER/

# u..\

=3«mwa?rmwﬁqmw“ﬁ :
’Offer‘of appointment to the candidates nominated through thls letter, should be issued’ w@m 2 months
from the date of receipt of this letter failing which the dossiers(s) should be returned to_tiis office forth
with’ statmg the reasons for not sendmg the offer of appointment to the candldate(s) 't‘*""'

5 w;- : .
(@) aR A PrafRTER 2 TR B mm%‘---am :

mmmmﬁmwaamfg}mv@mm w e @ W Rl
(b) * Where the offer of appomtment has been“*sen'?fmhe immat;@%.date within a period.of 2. months

and it has been declined y t%tgher the doss1ewhould f;ét% d_to this office addmg a’ reply recelvcd
from t.he candidate in ifo i g A
. ST “ o QUL B - .-a‘ac:if,.wuu .bga.!.:svm:)w I
J \n : 5
S, ‘ 3 E)’zﬂ% aﬁs‘ ProfmyEE B SR P um;m@mmmﬂm ’lzm?i» m
-ﬁw%gga@«mmaﬁmﬁgﬁamaﬁmﬁ;;_w%aﬁ

7% & WA S R W WA E R, T ared bty AT R g, W

(c) case “where the offer - of a’ppomtment hag-be¢h aeniﬁ'mé Garaitiatedwithin arbésiod. of % months and
w.ghg cag?x@te has sought extension of time<of joining the pogtRthe, eatie myjbejggam'ed upto a period
not  Eicosding 9'months reckoned from the Qaggomua}pgggoi}agpb@@@wk&qe@gm ,effer of appointment

would be .deemed to have lapsed
--»;'.‘
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(d) When a candidate who has been offered an appointment (called for physical test in the case: of ICE P.O.
& Eximiners) either does not respond to the offer or refuses to join duty (attend P. T),a formal commaunication

hereof placeg in t‘hc dossxer bef%rﬁ sendmg Vdoisfbba‘:k to the Commission. . - :' -

W;mﬁvq&w&eﬂ/mﬁtﬁzﬁwﬁmmmsﬁ%,n:@mmvﬁt%mwﬁmﬁmwﬁ%m

- & The candidates for the posts of LDCs and Stenographers have: qualified in the Typewriting Tcst/Shorthand Test
as.per the etandard prescribed for the respective examination. Similarly, candidates for other posts, have ‘Heen selected after
completmg the selection process as per Recruitment Rules for the posts. Therefore, the candidates being sponsored through
this letter need not be asked to appear for any other tests/examinations (written or otherwise)/interview etc. by the use office

for the purpoqe of appointment.
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: I.-"",; " The#ther formalities which are € tequied'to be undertake?] mn accord’ance with the rules and orders in force in this
e regard before sending an offer of appomtmem to the candidaj¢s may kmdly be seen at Annexure-II of thlq_ letter.
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It may specially be noted that the dossier and his nomination letter shall be deemed to be authentic only if the
photograph of the candidate in the enclosed dossier and each page of this letter is EMBOSSED with the- special stamp

with his letter

6. PP @ o eeeEmh @ a6 o)

A copy of the appointment letter may be sent to the undersigned.
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_-Further it may be checked that photograph of the nominated candidate has been signed by the signatory of the
nominaiton letter and that the signature on the nomination letter and on the photograph tally with the specimen signatures
sent earlier through letter No.................... dated.................. Nomination letter should also contain water-mark of the logo
of the Commission. ‘ ,

KEGiny
Yours faithfully

g N
(B P/t i)
(Regional Director/Under Secretary)
- (M, Bergohatn)
Regtenal Direcior
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To enquire into the Character ‘and antecedents 0

e . ey
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Senal No

A STAFF SELECTION COMMISSION
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@ o aﬂ«ﬁ (0 9)
Action Required to be Undertraken (para 3)

(ii) mﬁ)mmqﬁmmw

To get the candidate(s) medically examined.

e

(m)ﬁqﬁvrfaawﬁ mﬁ(ﬁ%m
To verify with reference to ORIGTNAL CERTIFICATE(S)

1L

()RR
(a) The date of birth

) A @

~ (b) Educational Qualification(s)

() e Wo/So. Fto/3tofRo o /o ¥o, /g0 Ro. ] & @
- (c) Claim for SC/ST/OBC/Ex-S/PH

(o) g g

(d) Claim-in respect of age relax
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(ﬁ&mwﬂwﬁ)%%«ﬁ%mm,wﬁ;mm
-To verify the Upper age limit whi
© (date to be filled), the crucral date specxﬁed in the notice
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ation.

The candidates should be appointed and posted only in places shown by youi

<hould in no case be outs:dc the
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The offers of appointment shoul
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the vacancics were reported

d be sent only according to the merit or
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f the candxdate(s) recommended.
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for the examination and not from any other date.

by you
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der indicated below the Column 'Rank No'.
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However, in the case of candidates nominzited -éigainst vacancies reserved for SC/ST/ OBC/PH/Ex-Servicemen etc. cate-
gories, the merit order of the particular category only need to be taken into account. :

: o
,,w._,wnzarﬁmmmﬁmﬁ%m«ﬁmﬁmmmzm«mzﬁm%m &
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i R g g 'amaﬂ‘mwm%mw@%mﬁaﬁﬁwﬁ%ﬂ o
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.t {tThe séniority of the candidate should be fixed on the basis of the ranks of the candidate in the Examination and not on
the basis of their dates of joining. The candidates nominated from the Reserve List, if any, of a particular examination
will be enbloc junior to those néminated from the main list of the examination. To facilitate this the rank number of the

Reserved List candidates are given the prefix of "RL".
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1.
The offer of appeintment should be gent ¢

; ntmen ¢ oply b Reg) stered p ost. 1f the letters are returned by the postal authorities
undelivered, the letters alongwith the envelops containing remarks, by the postal authorities should be retained for:your
record. In such cases, 2 cOpY of the offer of appointm'ept', should be sent to the permanent address of the candidates, if

it is different from that of the i itial meiling address. The dossiers of such candidates should be returned to this office
only if the second letter is also resurned undelivered. ' o

VL ﬁgﬁﬁmmmﬁ%mmmmﬁmﬁmﬁmmmmmmﬁ%ﬂmm.
At least three weeks time from the date of issue of the offer of appointment should be given to cgndidht& ‘to respond
to the offer of appointment. ‘ . : . ..
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z%;vﬁ%rmm%mmmwmmﬂaﬁmﬁﬂaﬁ#%maﬂmm.w%\\:f!h-
“The General Category candidates nominated against the vacancies for Ex-Servicemen may be appointed against those
-~ reserved vacancies as the nomination has been done due to non-availability of qualified Ex-servicemen candidates and
such appointments are permissible under the rules. ' '
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" If any candidate declines the offer of apointment, of fails to report. for duty, or there is fio response from him/her, even
 afterareminder (thirough registered post), the offer of appointment should formally be cancelledand the candidate informed
.. accordingly. The dossier of such a candidate may thereafter be returned to the Commission after placing therein a copy
v -eachofthe offer, of appointment, subsequent reminder and the miemorandum of cancellation of the offer of appointment.
X, b Fte () B o & s T T FE B F G O (A0 it O A |
The user office (employer) should collect the Registration- &ard (X-10) from the candidates at the time of their joining

duty. Thereafter the same may be forwarded to the Employment Exchange where the candidate is registered for cancellationi

of his/her registration. . : . Co ' _ ' '
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